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EASTERN ZONE, BENCH AT KOLKATA
Original Applications No. 38/2024/EZ

[.LA. No.

In the matter of:

of 2024
An application for Addition of
Party

And

In the matter of :

Ranjit Kumar Sapui, son of Late

Bishnupada Sapui, residing at 15,

Dharmatala Road, Police Station-

Kasha, Kolkata- 700042. E-mail

:ghoshindradeepb06i@gnnail.com
Applicant.

-Versus-

1. State of West Bengal, Service
through Chief Secretary,
Government of West Bengal being
Kolkata
Wetland, Management Authority,
Nabanna 325 Sarat Chatterjee
Road, Police Station- Shibpur,
Howrah- 711102,
E-mail:es-westbengalgmic.in

the Chairman, East
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2. The State of West Bengal
service through the Principal
Secretary, Department  of

Environment, "Pranisampad
Bhawah", 5th Floor, LB-2, Sector -
3, Bidhannagar, Kolkata - 700106,

E-mail-psecy. enw-wbi@gov. in

3. The Chief Technical Officer,
East Kolkata Wetland
Management Authority,
Government of West Bengal,
Department of  Enviernment,
"Pranisampad Bhaban", 5th Floor,
L.B.-2, Sector - 3, Bidhannagar,
Kolkata - 700106.
E-mail-ctoekwmaiigmail .corn

4., The Director of Fisheries,
Government of West Bengal, Meen
Bhawan, Salt Lake, Kolkata-
700091,
E-mail-dsfisheries@gmail. corn

5. The District Magistrate and
Collectorate, South 24 Parganas,
Treasury Building Alipore,
Kolkata- 700 027,

E-mail : dm-ali@nic.in
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6. The Superintendent of police,
South 24 Parganas, Alipore,
Kolkata- 700 027,

E-mail ; baruipurpolice@@gmail.com

7. The Block Land and Land
Reforms Officer, Kasba,
Additional T.M. Block Kasba,
Kolkata- 700 107.

E-mail : bllro-kas@gmail.com

8. The Block Land and Land
Reforms Officer, Sonarpur,
Baikunthapur, Kolkata- 700150,
E-mail : bllro-sonaragmail. com

9. The Officer in Charge, Purva
Jadavpur Police Station, Kolkata-
700099,

E-mail: ps.pjadavopiikolkatapolice.govin

10. The Officer-in-Charge,
Narendrapur Police Station,
Kolkata- 700103,

E-mail :narendrapurps@gmail.com
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11. Motilal Mondal, s0n of L

Lalmohan Mondal of 7/1, Netaji
Nagar, Green Park, Kolkata
7000949, E-mai. - Not known.

12. Madhusudan Mondal, son of
Lakshikanta Mondal of Garfa
Mondal Para, P.O. - Haltu, P.S.-
Garfa, Kolkata - 700078.

13. West Bengal Pollution Control
Board through Member Secretary
of Paribesh Bhavan Canteen, 104,
Broadway Rd, LA Block, Sector 3,
Bidhannagar, Kolkata, West
Bengal 700106,

E-mail Id : whpch-
whizbangla.govin

14, Officer-in-Charge, Garfa
Police Station, P.O. - Haltu, Garfa
Deaf and Dumb School Premises,
Mahendra Mondal Rd, Doctor
Bagan, Garfa, Kolkata, West
Bengal 700078,
E-mail Id : ps.garfafkolkatapolice.govin
Respondents
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In the matter of :
1. Sri Kamal Sapui, son of late
Bishnupada Sapui of Saratpally,
Dighirpar, Paschim Dighirpar, P.5.
Canning, Pin - 743329, District -
South 24-Parganas.

2. Bri Tapan Kumar Sapui, son of
late Bishnupada Sapui of 15H,
Dharmatala Road, P.O. and P.S.
Kasba, Kolkata - 700042, District
— South 24-Parganas.

3. 8r1 Bimal Sapui, son of late
Bishnupada Sapui of Lokenath
Gas Service, Kumarsa Chak, P.S.
South
Kolkata - 7433209,

Canning, 24-Parganas,

4. Smt, Laxmi alias Niva Bhuiya
sekhar

daughter of late

wife of late Sasanka
Bhuiya
Bishnupada Sapul of Village -
Madan Molla, P.5.
District — South 24-Parganas, Pin

- 743387

Baruipur,

5. Smt. Debi Mandal, wife of Sri
Esmjib Mandal, daughter of Late
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Bishnupada Sapui of No.1,U
Dighirpar, P.O. and P.5. Canning,

District = South 24-Parganas, Pin

- 743329,

6. Smt. Jharna Mandal, wife of
Sri Sarajindu  Bikash Mandal,

PR e Y daughter of late Bishnupada Sapui
f},ﬁ;f?ﬁf'--ﬂ-f--‘{\_{,h of Village - Dakshin Bela
.J-;—J Hf::‘ Durgapur, Post — Bela Durgapur,
[ Rege. e ae o P.S. Joynagar, District - South 24-
</ Parganas, Pin — 743337,
“t?(-‘*j;] 4 ... Applicants/ Sought to be added
b Y, R as Respondents

The Humble petition of the

applicants above named

MOST RESPECTFULLY SHEWETH:

1. That the applicants and the petitioner are the Co-
owners/Co- sharers of the suit property.

2. That the property is a big property and the nature of the
suit property is "SHALI" in nature in the R.S. ROR and also in
the L.R. Record of Rights.



Photo copies of RORS are annexed herewith and marked as
- Annexure "A°.

3. That the applicants state that Dag No. 80 relating to suit
property there is dispute by and between the parties and from
the said dispute a Civil Suit (Partition Suit) is filed and same is
pending by and between the parties i.e. the applicants and the
petitioner were party in the said partition suit.

4, That the said partition suit was filed before the court of the
Learned Civil Judge (Senior Division) 2nd Court at Alipore,
District South 24-parganas which was registered in the year
1956 and subsequently renumbered as T.5. No. 121 of 1962,

Photo copy of the plaint is annexed herewith and marked

as Annexure "B".

5.  That your applicants state that in the said plaint, the said
Dag No. 80 is specifically mentioned in Page 47 in the Schedule

of plaint.

6. That in the said suit the Learned Court by order dated
20.05.2006 was pleased to pass order to fix notice Board on the
suit property declaring that the suit lands are held by the court.
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Photo copy of the order dated 20.05.2006 passed by the
Learned Court is annexed herewith and marked as - Annexure
HCII-

7. That in the said partition suit Receiver was appointed by
the Learned Court for looking after and also to manage the
properties of the entire parties of the plaint since 24,11.1958,

Fhoto copy of the order dated 24.11.1958 and also the
order dated 31.08.2023 relating to appointment of Receiver are

annexed herewith and marked as - Annexure "D",

#. That in the suit an interim order was passed by the
Learned Court by an order dated 16.06.2006.By the said order
the Learned Court was passed an .order of status-quo by
directing all the parties to maintain status-quo in respect of the
suit property by restraining themselves from selling,
transferring, alienating or otherwise disposing of the suit
property between inter-party or any third party or in any manner
whatsoever from changing the nature and character of the suit

property till disposal of the suit.

Photo copy of the order dated 16.06.2006 is annexed

herewith and marked as - Annexure "E".

2 AT T

9.  That by an order dated 03.07.2006, the Leatwed Court was
pleased to request the Superintendent of Police, Alipore, South
24-Parganas to direct the O.C. Purba Jadaypur, P.5. to *see that
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both the parties or their men and agents are maintaining

injunction order dated 16.06.2006 in proper form.

Photo copy of the order dated 03.07.2006 is annexed

herewith and marked as Annexure "F".

10. That your applicants state that they are the plaintiffs in the
suit and the petitioner in the Original Application is the plaintiff
No. 1 (ka) and so, the status-quo order is binding upon all the
parties: ﬂﬁth&ﬁg_lq eivil proceeding,

Y s _.- 1__
i‘” Z‘- “‘x o
g
11 'T‘hEl.t ROl Epplhpﬂhta state that the said status-quo order
dateﬂ J,iﬁrmﬁ"zmé ﬂ-' the Learned Civil Court was never
g
chaﬂi‘ng_ed '.I:rg,r ﬂ_ﬂ‘i’?g the parties status quo order is binding
upon éil:‘l;'ht Arti < and mspite of the said status quo order, the
petitioner made application solely before the BL & LRO for

changing the nature of the land by suppressing the statusquo

order of the competent Learned Civil Court from SHALI to WET
LAND and the said authority without verifyving any documents
have changed the nature of the land illegally and collusively.

12, That the petitioner of the made instant original application,
before the authority for changing the nature and character of the
suit property i.e. Dag No. 80 Df__['l!l'_IpJ‘_l_‘_‘_\a Mukundapur behind the
back of your applu:mtssﬁ:fﬂﬁﬁ—m ﬁﬁgﬁ‘musc the suit property
is joint property and ’the‘i‘& is no par'ufﬂam on the suit property

and for that reasunlﬂ“ﬂ:q;mtg.unamm AWas ﬂl&d inn the vear 1956
yi of imdia

and the said suit is &I:lll 'pen ling and thé E.f,ﬁma quo order is also
o VAT
subsisting, "af'-.’ e h "f:f
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13. That, vour applicant states that suit property is joint
property and the Co-owners have equal shares on the said suit
property and the petitioner has no authority to any application
before the authority for changing the nature and character of the
suit property.

14. That your applicant states that they were totally in dark
about the change of the nature and character of the suit
property and after obtaining order from the authority, being one
of the Co-sharer has filed the present O.A. being No. 0.A. No.
3872024 /EZ before the Hon'ble National Green Tribunal which
the petitioner has no authority at all.

15. That your applicants state that they are the co-share of the
suit property and the petitioner is the original "application filed
the partition suit before the Ld. Civil Court as plaintiff and your
applicants were made as other plaintiffs but in the present
proceeding vour applicants were not made party motivatedly only

to obtain an order behind the back of your applicants.

16. That your applicants Etal.'.t that after knowing the illegal
activities of the p&tltl;l%l‘l [n thefjpml\pmperty, they have made
several s_pphcau-:rﬂaf EEfure the dlﬂ‘bﬁ@m authority against shall

illegal act of the pﬂtﬂ:mntrﬂ @d theauthorities have received the

RERS dqim | &
SAME. y cevh. 8 If
1 ¥ .' = _|'
i/
."q._ -_,l
) .-'

Photo copies of }hﬁ'aﬁpllmﬁﬂﬁ{ along with registry receipt

annexed with this application and annexed as annexure "G".

FILLEDR
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17. That your applicants state and submit that to suppress the
status quo order of the Ld. Civil Court the petitioner did not
make party to your applicants in the instant case and the
petitioner cleverly made this application by keeping dark of your
applicants to suppress the order of status quo of the competent
Civil Court.

18, That your applicants state and submit that they came to
know about the present O.A. case in a belated state from the
reliable source and as and when yvour applicants came to know
about the illegal attempt of the petitioner from obtaining order
before the National Green Tribunal, Kolkata as prayed in the
instant application, your applicants on appeared on 29.08.2024
before the Hon'ble Tribunal praying for an application for
addition of party under Order 1 Rule 10(2) of the code of Civil
Procedure, 1903,

19. That your applicants state and submit that they are the
necessary and proper parties in the instant O.A. Case pending
before the National Green Tribunal, Kolkata and they are not
made party by the petitioner motivatedly only to suppress the
original facts that the suit land IS rel&tﬂd with the partition suit
pending before the Ld. ClﬂL—.Eﬂurvt- ﬁ{atus quo order is still

; -"T“
subsisting, i _;_-. £
f . |-‘|'ﬂl I.l I'.rf |II

il | % _'

20. That your apphca&ﬂﬂns state and supqu.{‘c that the petitioner
of the instant O.A Eppl\fﬁfl‘tlﬂrl did Hf;*t de party to your
applicants as respondents ﬁ&j@iﬁn’h@}y and motivatedly on the

.'_'-I tt i
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reason that the Petitioner knew that if the applicants are made
party the actual picture of the suit land will come out before the
Hon'ble Tribunal and he could not get any order from the
National Green Tribunal, Kolkata.

21. That vour applicants state and submit that they are co-
owner/ co-sharers of the suit property and they have been
intentionally and cleverly refrained from making party
regpondent in the original application and the petitioner could
not have any right to file application solely before the Hon'ble
Tribunal and the same is liable to be dismissed in limini with

exemplary cost.

22. That your applicants state and submit that they are co-
owners/ co-sharers of the instant original application and they
have not been made party motivatedly and if any order passed
by the Hon'ble Tribunal without allowing the applicants
application for addition of party under order 1 Rule 10 (2] of the
Code of Civil Procedure, 1908 that order would be illegal.

23. That yvour applicants state and submit that as and when

they came to know about the present criginal application before
the Hon'ble Tribunal, I{DII{;;_'(% ﬂmy ;ﬁi&d\ﬂm mmstant application

'q_- 5
**.fcx

for addition of party. /¢ % o T

J _-|, /
i e -
-,

Ll Ragd. NO. TR

24, That your appl L‘.’:E.ﬂtﬁ cetate atwd aﬂﬂmﬂ that they are
necessary and proper Eartl.es and t.hev hﬂﬁ'& established a good
case before the Hon'ble ?Ifﬁ.l;nunal o l‘_‘-E:_[ﬁEt and/or dismiss the
original application and the F[nln"l:ﬂe Tribunal could not proceed
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in the original application without hearing the application for
addition of party of the applicants and if any order is passed by
the Hon'ble Tribunal prior to hear out the present application for
addition of party that will be illegal and will have no value in the
eye of law and also will be challenged before the higher Forum

for setting aside the said order.

25. That your applicants submit that they have established a
good case to reject the original application with costs after
hearing the parties and if would be crystal clear before the
Hon'ble Court that the petition (original application being Q.A.
No. 38/2024 /E2 is based on suppression of material facts and
motivatedly the applicants are not made party.

26. That the applicants submits that the petition in the
original application intended to get an order from the Hon'ble
Tribunal by filling the original application being O.A. No.
38/2024/EZ by keeping applicants in dark but the petitioner
has no right to file any application alone as the property is joint
property and the petitioner is not the sole owner of the suit
property and Civil Suit (Partition suit) is still pending before the
Learned Civil Court and s;tatua-:pg;i order is still subsisting.
V4 2 E F'-d’-*'i\:-‘:b N

27. That your applie:;'lta state mal,i.t}m_‘;f are necessary parties
in the instant O.A, tdage ael ﬁj\@::'-‘ﬂ'-t Cﬂ a{ha:es of the suit land
and they are cnmmg\bﬁi’urﬂ the Hnn‘bh@ﬂhﬂﬂﬂl Green Tribunal,
Kolkata by making E.pﬁ(\ﬁﬁtmn _fﬂr"ﬁélﬁﬂn of party to point out
the original fact bEfﬂI"E“_‘ﬂEE_ HCi"J ble Tribunal for proper

adjudication of the case and until and unless the applicants are
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being made parties in the instant 0.A. Case, your applicants will

be without forum and also remedy law.

28. That. your applicants submit that the petitioner has no
locus standi to file the original application before the Hon'ble
Tribunal alone by keeping all the co-sharers including vour
applicants keeping in dark and there is ill intention of the
petitioner to file the original application behind the back of the
applicants as well as other co-sharers [/ co-owners in the suit
property and the said application is suffering from defect of
parties and the petition intentionally filed the original application
without adding vour applicants and other co-owners as party
and the said original application is liable to be dismissed inlimini

with cost.

29, That until and unleas the prayer for addition of party is
being allowed by the Hon'ble Tribunal by incorporating the
present applicants as respondents Nos. 15 to 20 vour applicants
would be seriously prejudiced and as such they may be added as
party respondents in the instant original application.

30. That this application is made bonafide for the ends of

Justice.
f;ﬂﬁ'?*“ -1 'f’f-{:x In view of the above facts and
r,_;:‘ ?n‘ circumstances, your applicants
|" -.;.,;E:ﬂn;: m::ﬂ— .Ii.:ll most humbly pray that the
I'x_-.,’ \ S, =x Hon'ble Tribunal would
“\:‘?x% {Sﬁ;? graciously be pleased to allow
"“%1}?; LS ny B

M ad-> a9 o
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the instant application for
addition of party by
incorporating the present
applicants as party respondents
being Nos. 15 to 20 in the
original application (OA No.
38/2024 (EZ) and hear out the
same on merit;

And
To pass such other or further
order or orders as your
Lordships may deem fit and

proper.

And your applicants, are in duty bound, shall ever pray.



VERIFICATION

I, Kamal Sapui, son of late Bishnupada Sapui aged about 46
yvears by faith — Hindu, by occupation — Business, of Saratpally,
Dighirpar, Paschim Dighirpar, P.S. Canning, Pin - 7433209,
District — South 24-Parganas, do hereby solemnly affirm and

state as follows :

1. That | am the applicant No, 1 in the Instant Application
and well conversant with the fact and circumstance of the case
and [ am competent to sign and swear this Venficabon on my
behalf and also other authorized to sign on behalf of other
applicants.

2. That the statements made in foregoing paragraphs No. 1 to
27 and 30 are verified by me.

3 That the statements made in paragraphs Noa. 28 and 29 of
the instant application is my humble prayer before this Hon'ble
Tribunal and the same is also verified by me.

4. I have not suppressed any material facts.

Prepared in my Office J/ T Kanal __Q,,_fw

Signature of the Applicant No.1
é csatia Gl

Identified by me

Advocate
’ ".:. 'r'.-.';'ll P - .F".-.' |: ..m.ﬂxx e;f P L
. .:.'-:I s O Ny
g R ﬁi‘ Lo,
PN e Advocate
1 I'f' |' 1 --.- 1
rl:f-" Regd, No. 4047 1™
l'.:' x| Gow.alindid || 2
xi"m‘ .-"q"."" Ir;w By P YA
':\." ':M“'- - .J“*‘h"' I
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AFFIDAVIT

I, Kamal Sapui, son of late Bishnupada Sapui aged about 46
vears by faith — Hindu, by occupation — Business, of Saratpally,
Dighirpar, Paschim Dighirpar, P.S. Canning, Pin - 743329,
District - South 24-Parganas, do hereby solemnly affim and

state a=z follows :-

1. That | am the applicant No. 1 in the Instant Application
and well conversant with the fact and ecircumstance of the case
and I am competent to sign and swear this affidavit on my behalf

and also other authorized to sign on behalf of other applicants.

2. That | have read and Understood the contents of the
accompanying application and say that the facts Stated above
are true and correct as per my personal knowledge and legal

advice received by me are the best of my knowledge and beliel.

3. That the statements made in paragraph Nos.1 to 16 are
true to my knowledge and those made in partly some paragraphs
are the matter of records and the rests are my humble

submissions before this Hon'ble Tribunal.

L S‘:I_ 'l..
Prepared in my Office ! @TH(LJI f-'-‘_f_n_n-l
Signature of the Applicant No.1

/ﬁ.ﬂ-umbq in‘tﬁ“h- : [dentified by me

Pudvﬂﬂate S

pif _.I"r! .ﬁ I{f_a_nuw ﬁ'*’i

w.,..u 'Lm ? '|'| d_ﬂ_'ﬂf-f[ 9| Rega. No. 9an7 |3 Advocate
AL | ﬁ_, Fow. af inds | &= |
"M 'y -
| fwptal -"_I',,",.-__ 'y
|| -"df rﬁ 1 HI\ '-.J"'“ _-{J\":'.':""
e ERe ”ll.lr-"dl'-l "'-H"?- =% _-"_"..:. o

_of Indla & E ,‘-‘-,L':_”'f'f
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! TO WHOM IT MAY CONCERN
H

We the undersigned are hereby authorized to Kamal Sapui son of
{i..-al;s Bishnupada Sapui, to lock after the case being 0.A,
No.38/2024 /ES and any other applications pending before the
Hon'ble National Green Tribunal at Calcutta on our behalf, |

lafon fumap Sapis
Bl Sppmac

ThatT neomands
nibha Bhin uen

A’ My gln
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Dist- 24 Parganas Mouza- Mukundapur JL No 4 Khatian No - 30
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Renuka 1 2ny 11

Tax : Two Rupess Nine
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~uge

Before the Ld. Second Civil Judge, Senior Division (Sub-Judge), Alipore
Court.

nCause Title" of the application was amended as per orders dated 20/02/2021 and
17/08/2022.

TS, No. 121/1962
(Alipore 3* Sub-Judge Court, Civil Petition Case No. 43 of 1956, Partition Suit as
amended No. TS-No. 121/1962)

Plaintiffs :
1. Vishnupada Safui, respectively the Associates of the late:
1. (k=) Ranjit Kumar Safui.
1. (kha) Tapan Safui
1. (Gs) Shiv Shankar Safui.
1. (Gta) Shyamal Safusi.

1. (Unga) Kamal Safu1.

1. (Cha) Bimal Safui.
1. (chha) Lakshmi Bhuiyan.
1, (1a) Debi Mandal
1. (a) JTharna Mandal
all father Late Vishnupada Safui, All of 15A, Dharmatala Road, P.5
Kasba, Kolkata-700042.
2. Jatindranath Safui, Associates of Late:-

2. (ks) Bholanath Safuni, father late Jatindranath Safui, Presently Associates of late
Bholanath Safui are respectively:-
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.

2. (ka) (1) Neelima Safui, husband late Bholanath Safui.

9. (Ks) (2) Dipankar Safui, father late Bholanath Safui.

2. (Rs) (3) Tanumoy Safui, father late Bholanath Safui.

All of Briji Purvapara, Post- Garia, P.S- Patuli, Kolkata - 700084.
2. (Kha) (1) Shital Sanfui

2. (Kha) (2) Shekhar Safui

2. (Kna) (3) Mahua Safui.

all Father late Rabindra Math Safui, All of Briji Purvapara, Posi- Garia, P.5- Patuls,
Kolkata - T00084.

2. (Ga) Rani Naskar, mother late Bharti Naskar (Safiri).

P.S Patuli, Kolkata 700084.
-VS-
Respondents -
Associates of late Bihari Lal Mandal respectively -

1. (Ka) (1) Vibhuti Bhushan Mandal.
1. (Rs) (2) Madhava Chandra Mandal.
1. {Ka) (3) Madhusudan Mandal.
1. (Ka) (4) Bipad Baran Mandal.

1. (Ka) (5) Patit Paban Mandal.

1. (Ks) (6) Prabhavati Mandal,
1. (Rs) (7) Bibha Mandal.
s /..,_ it ____,r____i__}
b e
LB 11
e\, Btte [ TACHARYA
2 ":;u_-,-::f‘k, . . of tnddia
e L Y, o4, e, 946197
\X‘*‘ml;-f-:_.'_'..!*‘ City Clvil Court, Catculta
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1. (Ka) (8) Sudharani Talukdar (Mandal).
Father all, Late Laxmikant Mandal, Resident of all Garfa Mandal Para, Post Haltu, P.S
Kasha, Kolkata 700078,

1. {Ka) (9) (=) Sentu Sardar.

1. (Ka) (9) (as) Tapas Sardar.

Mother of All Late Lily Sardar (Mandal), all resident of Garfa Mandal Para,
Post Haltu, P.S Kasba, Kolkata TO0078.

{. (iha) (1) Kalyani Mondal, Husband Late Lalit Mohan Mondal, Resident of
Garfa Mondal Para, Post Haltu, P.S Kasba, Kolkata 700078.

1. (kna) (2) Pratap (Jagannath) Mandal,
1. (na) (3) Janardhan Mandal...

L. (ki) (4) Badal Mandal

1. (Kba) (5) Dilip Mandal.

1. (Kta) (6) Debasish Mandal,

1. (i) (7) Deepali Mandal.

1. (Kra) (8) Sefali Haldar (Mandal).

1. (&tw) (9) Shyamli Halder (Mandal).

1. (k1a) (10) Jayashree Halder (Mandal).
1. (Kha) (11) Madhuri Das (Mandal).

Father all, Late Lalit Mohan Mondal, Resident of Garfa Mandal Para, Post
Haltu, P.S Kasba, Kolkata 700078,
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L. (Ga) (1) Sulekha Mandal, Husband late Kanailal Mandal.
1. (Ga) (2) Sameer Mandal.

1. (Gs) (3) (ka) Milli Mandal, Husband Late Manas Mandal.
1. (Gs) (3) (ktw) Biki Mandal, father late Manas Mandal.

1. (Ga) (4) Malay Mandal.

1, (Ga) (5) Sudipta Mandal.

1. (Ga) (6) Sarbani Mandal.

All Father Late Kanailal Mandal, All Resident of Garfa Mandal Para, Posi-
Haltu, P.S.- Kasba, Kolkata - 700078.

2. Sarat Chandra Mandal, Father Late Ganesh I
Mandal Para, Post Haltu, P_S Kasba, Kolkata -

3. (k) (1) Nimai Chandra Mandal. /%.,
3. (Ks) (2) Swapan Mandal, %
3. (Ks) (3) Shyamal Mandal,

3. (Ka) (4) Shivani Mandal.
3. (Ka) (5) Kabita Mandal
The Father all is the late Bholanath Mandal. All Resident of Garfa Mandal
Para, Post Haltu, P.S.- Kasba, Kolkata 700078,

3, (Kna) (1) Vidyut Mandal.

3. (Kha) (2) Manoj Mandal.

3. (Kha) (3) Prabir Mandal.

3. (Kna) (4) Pradeep Mandal.

; ZEMAT T AT TE
3, (kha) (5) Milan Mandal. a3, ?‘: I TESTED
?I|I-:::'Il' . | H_Pq_‘__z__:’.l?_h—— —
I.l'.' 'I I 3 ; -'||I|
1 % ' -Iu . L4
.\:-.:I .-.\:.\. '.'.. .:..I 1.r-_. l-h%
4 “*q{.h_ 3 cedeciig
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3. (Kha) (6) Sanjeev Mandal.

3. (Kha) (7) Raju Mandal.

3. (Kha) (8) Rekha Vaidya Mandal).

3. (ia) (9) Kanan Roy Biswas (Mandal).

3. (Kha) (10) Rama Roy Biswas (Mandal). P i
all Father late Sudhir Mandal, Resident of all /35 2

3. (Ga) (1) Gopal Kumar Mandal
3. (Ga) (2) Govinda Mandal.
3. (Ga) (3) Doll Bhowmik (mandal).

all Father Late Adhir Chandra Mandal, Resident
Para, Post Hal, P.S Kasba, Kolkata 700 078.

3. {Gha) (1) Rayiv Mandal, father latc Rabindrn Math Ehandal.

3. (Ghe) (2) (Ka) Jolly Mondal, husband late Rakesh Mondal.

3. (Gha) (3) Sheela Mandal, husband late Rabindranath Mandal.

3. (Gha) (4) Rakhi Pal (Mandal), father late Rabindra Nath Mandal.

All resident of Garfa Mandal Para, Post Haltu, P.S Kasba,
Kolkata 700 078.

3. (Unga) (1) Kalyani Mandal, Husband Miti Navin Chandra Mandal.
Resident of Garfa Mandal Para, Post - Haltu, P.5 Kasba,
Kolkata 700 078,

3. {Unga) (2) Uppal Mandal.
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3. (Unes) (3) Kamalendu Mandal.

3. (Unga) (4) Padma Sheel (Mandala).
All Father Late Naveen Chandra Mandal, Resident of all Garfa
Mandal Para, Post Haltu, P.S. Kasba, Kolkata 700 078.

4. (Ka) (1) Lakshmi Mandal, Husband Late Haru Mandal,
Resident of Garfa Mandal Para, Post Haltu, P.S. Kasba,
Kolkata 700 078.

4. (Kha) (1) Sujata Mandal, husband late Jovdeb Mandal ,
resident of Garfa Garfa Mandal Para, Post Haltu, P.5. Kasba,
Kolkata 700 078.

4. (xa) (2) Sanjay Mandal, father late Joydeb Mandal,
resident of Garfa Mandal Para, Post Haltu,
P.S. Kasba, Kolkata 700 (78.
4. (xus) (3) Shampa Kayal (Mandal), father late Jagday Mamtfi Sy
Resident of Garfa Mandal Para, Pm?i
Ay
/e
#h

700 078,

4. (6s) (1) Yudhishthira Mandal,
4, (Gs) (2) Bhim Mandal.

4. (Ga) (3) Arjun Mandal.

4. (Gs) (4) Nakul Mandal.

4. (Ga) (5) Sahadev Mandal.

4. (Gs) (6) Sandhya Mandal.
Mother of all late Kunti Mandal, Resident of of all Garfa Mandal Para, Post

Haltu, P.S. Kasha, Kolkata 700078,
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4. (Gha) Shanti (Mayrani) Naskar (Mandala).
4. (Ungz) Sunita Naskar (Mandal)
4, (cne) Minati Mali (mandal).

4. (Chia) Malati Das (Mandal)
All Father, Late Haru Mandal, Resident of All Garfa Mandal Para,
Post Haltu, P.S. Kasba, Kolkata 700078

5. (Ka) (1) Nikhil Naskar

S. (Ka) (2) Sameer Naskar,

5. (Ka) (3) Brojen Naskar.

5. (Ka) (4) Aruna Mandal (Naskar).
5. (Ka) (5) Kalpana Mandal (Maskar).
5. {Ka) (6) Manju Biswas (Naskar).

5. (Ea) (7) Sheela Mandal (Naskar).
All Mother Late Veenapani Naskar, all are resident of 160/2 Ashok Road,
Kendua, Post Garia, Khana Patuli, Kolkata 7000841

5. {(Kha) Heirs of lale Kartika Chandra Mandal
5. (kha) (1) Anurupa Mandal.

5. (Kha) (2) Shailen Mandal.

5, (Kba) (3) Sajal Mandal

5. (Kha) (4) Young Mandal.

5. (Kna) (5) Arun' Mandal,

5. (Kta) (6) Shikha Mandal

5. (Kha) (7) Latika Mandala.

5. (Eha) (8) Maya Mandal

All Resident Garfa Mandal Para, Post Haltu, P.5, Kasba, Kolkata 700078.
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6. (Ka) Moushumi Mandal, Swami Mritya BhuP.S.th Mandal.
6. (kta) Dibyendu Mandal, father late Bhutanath Mandal.

6. (Gs) Chandraendu Mandal, father late Bhutanath Mandal.

6. (Ghe) Deenbandhn Mandal, father late Bhutanath Mandal.
6. (Unga) Bhavasindhu Mandal, father late Bhutanath Mandal.

6. (Chs) Jagobandhu Mandal, father late Bhutanath Mandal. All Resident
Grarfa Mandal Para, Post Haltu, P.S.-Kasba, Kolkata 700 078,

7 Vishwanath Mondal, father late Bankim Chandra Mondal. Resident of Garfa
Mandal Para, Post Halltu, P.S. Kasha, Kolkata 700 (78,

8 Shambhu Nath Mondal, father late Bankim Chandra Mondal. Resident of
Garfa Mandal Para, Post-Haltu, P.S.- Kasba, Kolkata 700 078.

9, Pushparani (Dhanrani) Mandal, father late Bankim Chandra Mandal. Resident
of Garfa Mandal Para, Post-Haltu, P.5. Kasba, Kolkata 700 078,

10. (ka) Vasant Naskar, Father Late Gangadhar Naskar, Resident of Kalikapur,
Post Kalikapur, P.S. East Jadavpur,

10. (kha) (1) Dipali Naskar, husband late Manoranjan Naskar.

10. (kna) (2) Prashanta Naskar, father late Manoranjan Naskar.

10. (Kha) (3) Parimal Naskar, father late Manoranjan Naskar.

10, (kna) (4) Gitanjali Naskar, father late Manoranjan Naskar.



10. (Kha) (5) Kankan Roy (Naskar), father late Manoranjan Naskar| -

10. (Kha) (6) Alo (Anita) Naskar father late Manoranjan Naske |
Residents Kalikapur, Post Kalikapur, P.S. East Jadavpur, Kolkae

10{ Gs) Usharani Mandal, father late Gangadhar Naskar. Resident of
Kalikapur, Post Kalikapur, P.S. Purba Jadavpur, Kolkata 700099,

11. (Ks) Govinda Chandra Masker, father late Atul Chandra Naskar.
Resident of Kalikapur, Post-Kalikapur, P.S. East Jadavpur, Kolkata
7000997

11.(kha) (1) Bharti Naskar, Husband Late, Paresh Maskar, Resident of
Kalikapur, Post Kalikapur, P.5. Purva Jadavpur, Kolkata 700095,
11. (Kba) (2) Sanjeev Maskar, Father late Paresh Maskar.

11. (ki) (3) Shubo Naskar, father late Paresh Naskar. All Resident
Kalikapur, Post Kalikapur, P.S. East Jadavpur, Kolkata 700099.

11. (Gs) Mahesh Chandra Naskar.
11. (Gha) Karthik Chandra Naskar.
11. (Unga) Swaraswati Maskar,

11. (Cha) Lakshmi Purkait (Naskar).

All Father late Atul Chandra Naskar, All Resident Kalikapur, Post
Kalikapur, P.S. East Jadavpur, Kolkata 700099,
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11. (crie) Tarubala Naskar Late Atul Chandra MNaskar,
Resident of Kalikapur, Post Kalikapur, P.S. Purva Jadavpur,
Kolkata 700099,

12. (k=) Urmila Naskar, husband late Chandrakant Naskar,
Resident of Kalikapur, Post Kalikapur, P.S. Purva Jadavpur,
Kolkata 700099,
12. (xka) Amal (Amif) Naskar.
12. (Ga) Pratap MNaskar.
12. (Gha) Rani Mandal (Naskar), father late Chandrakanta Nashkar.
12. (Unga) Pradeep MNaskar, father late Chandrakant Naskar.
12, (Cha) Anuradha Biswas (Maskar), father late Chandrakant Maskar.
12. (Chhs) Rama Vaidya (Naskar), father late Chandrakanta Naskar.
All Residents Kalikapur, Post Kalikapur, P.S. East Jadavpur,
Kolkata 700099,
13. (ka) Durga Naskar, husband late Bhudhar Chandra Naskar.
13. (kha) Yudhishthira Naskar, father late Bhudhar Chandra Naskar.
13. (Ga) Kashinath Naskar, father late Bhudhar Chandra Maskar,
13. (Gin) Bholanath Naskar, father late Bhudhar Chandra Maskar.
13. (Unga) Amitabh Naskar, father late Bhudhar Chandra Naskar.

all are resident of Kalikapur, Post Kalikapur, P.S. East Jadavpur,
Kolkata 700099, B AT

A

L]
-

14. Patlamoni Dasi, husband late Jatiram Naskar,
all are resident of Kalikapur, Post Kalikapur,
P.S. East Jadavpur, Kolkata 700059,
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15. (ka) Dilip Naskar, father late Shailendra MNath Maskar.

15. (kha) Asit Maskar, father-late Shailendra Nath Naskar.

15. (Ga) Kinkar Naskar, father late Shailendra Nath Naskar.

|5. (Gba) Shipra Das (Naskar), Father late Shailendra Nath Naskar.

15. (Unga) Ila Maskar, father late Shailendra Nath Naskar.

15. (Cha) Neelima Mandal (Naskar), father late Shailendra Nath Maskar.
All Residents Kalikapur, Post Kalikapur, P.S. East Jadavpur, Kolkata
F00099,

15. (Chia) Kamala Naskar, husband late Shailendra Nath Naskar.
Resident of Kalikapur, Post Kalikapur,

16. P.S. Purba Jadavpur, Kolkata-700099. Khudimani Dasi,
husband late Mahendranath Naskar,
Resident of Kalikapur, Post Kalikapur,
P.S. Purba Jadavpur, Kolkata 700099,

17. (a) (1) Shankar Sardar.

17. (ks) (2) Molina Sardar.

17. (ka) (3) Manjua Sardar.

17. (k=) (4) Anubha Sardar.
All Father Late Amiya Sardar,

all are resident of Garagacha Naskarpur,
Post Garia, P.S, - Sonarpur, Kolkata 700 084.

17, (Kha) Sunil Sardar, father late Adhar Chandra Sardar.

resident of Garagacha Maskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084,77 ©170 0 ﬁ % }/ o .
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17. (Ga) (1) Soumo Sardar, father late Anil Chandra Sardar. Grandfather Late

Adhar Chandra, Sardar, Resident of Garagacha Naskarpur, Post
Garia, P.S. Sonarpur, Kolkata 700 084,

17. {Ge) (2) Shobhan Sardar, father late Anil Chandra Sardar. Grand-father
Late Adhar Chandra Sardar, Resident of Garagacha Naskarpur,
Post Garia, P.S. Sonarpur, Kolkata 700 084,

17. (Gha) Nut Bihari Naskar, mother late Khadibala Dasi, Resident of
Garagacha Maskarpur, Post Garia, P.S. Sonarpur, Kolkata 700 084.

17. (Ungs) Ushabala Dasi, Father Late Adhar Chandra Sardar, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700 084,

17. (Cha) Baraibala Mandal, Father I ate Adhar Chandra Sardar, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700 084.

17, (Chha) Nasibala Mistry (Veenarani), father late Adhar Chandra Sardar,

Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata-700 084.
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17. (1) (2) (Ka) Aarti Sardar, Husband Late Ajit Sardar, Father Late
Dhananjey Sardar, Resident of Garagacha Naskarpur,
Post Garia, P.S. Sonarpur, Kolkata 700 084.

17. (1) (2) (Kha) Rumki Sardar, Husband Prosenjit Sardar, Late Father Ajit
Sardar, Resident of Garagacha Naskarpur, Post Garia, P.5.
Sonarpur, Kolkata 700 084.
Fon,
17. (1a) (2) (Ga) Late Swarjit Sardar, Father Ajit Sardar, Resident of
Garagacha Naskarpur, Post Giaria, P.S. Sonarpur, Kolkata
700 084.
17. () (2) (Gha) Sanjukia Naskar, Father late Ajit Sardar, Resident of
Garagacha  Naskarpur, Post, Gana, P.S.- Sonarpur,
Kolkata 700.084.
17. (7ha) (1) (k=) Kalpan Sardar.
17. {Tha) (1) (Kha) Parth Sardar.

17. () (1) (Gs) Pinaki Sardar.

17. (mha) (1) (Gha) Coral Sardar.

17. (ma) (1) {Unga) Soma Mandal (Sardar).
All father late Panchanan Sardar, all Residents

Garagacha Maskarpur, Post Garia, P.S.- Sonarpur,
Kolkata 700 034.

17. (ha) (2) Niranjan Sardar, Father Vijay Krishna Sardar,
Resident of Garagacha Naskarpur, Post Gana,
P.5. Sonarpur, Kolkata 700 084.

17. (ma) (3) Santosh Sardar, Father late Vijay Krishna Sardar.
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17. (1ha) (4) Ratikanta Sardar. Father is late Vijay Krishna Sardar.
17, (Mha) (5) Jamuna Sardar. Father-late Vijay Krishna Sardar.

17. (1ha) (6) Ganga Maskar (Sardar), Father is late Vijay Krishna Sardar. All
Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

18. (a) (1) Gopal Chandra Sardar, Father late Manmath Sardar. Resident of

Garagacha Naskarpur, Post Garia, P.5. Sonarpur, Kolkata TO0
0B84,

18. (Ks) (2) (a) Bharti Sardar, Husband Late Nikhil Sardar, Resident of

Garagacha Naskarpur, Post, Garia, P.S. Sonarpur, Kolkata - T00
084.

18. (s) (2) (b) Bipasha Sardar, father Late Nikhil Sardar, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700
0841

18. (Ka) {I} {c) WVishnu Sardar, Father Late Mikhil Sapds . ; '
Garagacha Naskarpur, Post Garia, P.S. Safif
084.

18. (ka) (3) Samant Sardar, father late Jammath Sard;
18. (ia) (4) Subodh Sardar, father late Mammoth fmsdar.
18. (Ka) (5) Vikas Sardar, father late Manmath
18, (Ka) (6) Gita Mandal {Sardar), father late Manmath Sardar.
18, (ka) (7) Anjali Mandal (Sardar), father late Manmath Sardar.
18. (ka) (8) Bijli Sardar, father late Manmath Sardar.

18. (a) (9) Srijali Mandal (Sardar), father late Manmath Sardar.

18. (£a) (10) Kamalabala Sardar, father late Manmath Sardar.
All Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur,

Kolkata- 700 084
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18, (Kha) Amulya Baran Sardar, father late Ramakrishna Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 (84.

18. (Ga) (1) Sushil Sardar, Father late Mihirlal Sardar.
18. (Ga) (2) Kumre Subir Sardar, Father late Mihirlal Sardar.

18. (Gs) (3) Dolly Sardar, Father late Mihirlal Sardar.

18. (Ga) (4) Lily Halder (Sardar), Father late Mihirlal Sardar.

All Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

18. (Gta) (1) Subhash Chandra Sardar, Father late Nripen Sardar.
18. (Gta) (2) Sudhir Kumar Sardar, Father late Nripen Sardar.
18. (Gha) (3) Chhaya Mandal (Sardar), father late Nripen Sardar.

All Residents Garagacha Hasknrpur Post Garia, P.S.
Sonarpur, Kolkata 700 084, FCHA S

18. (Unga) Monilal Sardar, father late R

Resident of Garagacha Naskarpur, Pns 3
Eolkata- 700 084,

19. (Ka) (3) Kalpana Sardar, Father late Kanailal Sardar.

19. (ka) (4) Jeevan Sardar, father late Kanailal Sardar.
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19. (ka) (5) Pradeep Sardar, Father latc Kanailal Sardar.

All Residents Garagacha Maskarpur, Post Garia, P.5. Sonarpur,
Kolkata 700 084,

19, (kta) (1) Niranjan Halder, mother late Sarabala Halder.

19, (kha) (2) Siddheshwar Halder, mother late Saralabala Halder.
19. (Kha) (3) Ratan Halder, mother late Sarlabala Halder.

19. (Kha) (4) Manoranjan Halder, mother late Sarlabala Halder.
19, (Kbka) (5) Nirmal Halder, mother late Sarabala Halder.

19. (Kis) (6) Mukti Bachar, mother late Sarlabala Halder.

19, (kta) (7) Yashoda Mandal, mother-late Sarlabala Halder.

All Resident of Garagacha Maskarpur, Post Garia, PS.
Sonarpur, Kolkata--700 084

19 (Ga) Kajalbala Mandal, father late Bhushan Sardar,
Resident of Garagacha Naskarpur, Post /i
Kolkata 700 084.

19, (Giw) (1) Bijan Biswas, mother late Renubala, =
Resident of Garagacha Naskarpur, :
Kolkata-700 084,

19. (Gha) (2) Basabi Mandal (Biswas), Mother Late Renubala,
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084,

19, (Ungs) Reba Bala Naskar (Sardar), Father late Bhushan Sardar,
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084,
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20. (K2) (1) Anjali Sardar, Father Pannalal Sardar, Resident of Garagachi
Maskarpur, Post Garia, P.8. Sonarpur, Kolkata-T00 084,

20, (Ka) (2) Brihaspati Sardar, husband late Sadhan Sardar.

Resident of Garagacha Maskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

20. (%2) (3) Sukesh Sardar, Father late Sadhan Sardar,
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Eolkata 700 084.

20, (ke) (4) Biswajit Sardar, Father- Late Sadhan Sardar.

Resident of Garagacha Maskarpur, Post Garia, P.S. Sonarpur,
Kolkata-700 034,

20. (Kha) Prabodh (Badan) Sardar,
Father late Ambika Charan Sardar.
Resident of Garagacha Naskarpur, Post Gana,
P.S. Sonarpur, Kolkata 700 084,

20. (Ga) Dilip Sardar,
Father late Ambika Charan Sardar.
Resident of Garagacha, Naskarpur, Post Gana,
P.S. Sonarpur, Kolkata 700 084,

20). (Gha) Lakshmi Naskar (Sardar),
Father late Ambika Charan Sardar.
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

17 i ]



20. (Unga) Shanti Mandal (Sardar

Father late Ambikacharan Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.5. Sonarpur, Kolkata 700 084,

20, (Cha) (1) Deepali Das, mother late Nivarani Das,
Resident of Garagacha Naskarpur, Post Gana,
P.S. Sonarpur, Kolkata 700 084.

20. (Cha) (2) Saraswati Naskar, Mother Late Nivarani Das,
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

20. (Cta) (3) Bijali Bagani, mother late Nivarani Das,
Resident of Garagacha Naskarpur, Post Gana,
P.8. Sonarpur, Kolkata 700 084,

21. (Ka) (1) Bhanu Naskar, Father late Gopal Naskar.

21. (Ka) (2) Khokan Naskar, father late Gopal Naskar.

21. (Ra) (3) Raju Naskar, father late Gopal Naskar.

21. (Ka) (4) Surjit Naskar, Father late Gopal Naskar.

21. (Ka) (5) Alka Naskar, father late Gopal Naskar,
Resident of Garagacha Maskarpur, Post Garia)
P.S. Sonarpur, Kolkata 700 084.

21. (Kha) Nimai Naskar, mother Late Tarubala Naskar.

21. (Gs) Mirmal Maskar, mother Late Tarubala Maskar.

21. (Gha) Lakshmi Maskar, mother Late Tarubala Naskar.

21. (Unga) Saraswati Naskar, mother Late Tarubala Naskar.
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71. (Che) Sitan Naskar mother late Tarubala Naskar.
All of Garagacha Naskarpur, Post Garia, P.5. Sonarpur,

Kolkata-700 084,

22. (ka) (1) Mangal Sardar, father late Jahar Sardar.

22 (xs) (2) Lipika Naskar, father late Jahar Sardar.

22. (ka) (3) Mana Naskar (Sardar), Father late Jahar Sardar.
22 (ks) (4) Joli Naskar (Sardar), father late Jahar Sardar.

22 (ks) (5) Pratima Mandal (Sardar), father late Jahar Sardar.
22. (Ka) (6) Nimai Sardar, Father late Jahar Sardar.

22. (Ks) (T) Rama Mandal (Sardar), father late Jahar Sardar.

All Residents Garagacha MNaskarpur, Post Garia, P.5. Sonarpur,
Kolkata 700 084.

084.

22, (Kha) (2) Krishna Sardar, Father late Banmali Sardél'n; ’

Resident of Garagacha Naskarpur, Post CGETILE.,
P.5. Sonarpur, Kolkata 700 084. (=

22. (Gs) (1) Deepak Sardar, Father late Alak Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata- 700 084,

22. (Ga) (2) Rita Naskar (Sardar), Father late Alak Sardar.
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084,

N ATTESTEDR
¥ e T AT
R "HARYA

e isclla
S iy ¢

2
i [y ol



477

22, (Ga) (3) Namita Sardar, father late Alak Sardar.
Resident of Garagacha Maskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084,
22. (Gs) Shailene Sardar, the Father late Kishori Sardar.
22. (Ungs) Pannalal Sardar, Father the late Kishori Sardar.
22. (Cns) Parvati Sardar, Father late Kishori Sardar,
22. (Chha) Biswarani Chatui (Sardar), Father late teenage Sardar.
27, (7a) Misharani Mandal (Sardar), Father late Kishori Sardar.
22. (Tha) Kanan Naskar (Sardar), the Father the late teenage Sardar.
22. (Ingo) Shivani Biswas (Sardar), father late late Kishori Sardar.
All Resident Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084,
23, (k=) Sameer Sardar, Father late Rishikesh Sardar.
23, (K1s) Arvind Sardar, father late Rishikesh Sardar.

23. (Ga) Ashok Sardar, father late Rishikesh Sardar.

23. (Ghs) Leela Naskar (Sardar), father is late Rishikesh Sardar.
23, (Ungs) Sheela Naskar (Sardar), father late Rishikesh Sardar.
23. (Chs) Rekha Mandal (Sardar), father late Rishikesh Sardar.
23. (Chha) Savita Mandal (Sardar), father is late Rishikesh Sardar.
23, (12) Nandini Maskar (Sardar), father late Rishikesh Sardar.
All Residents Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700 084,
23. (Tha) Prabha Sardar, husband late Rishikesh Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 024,



24. (kz) Kashinath Sardar, father late Durgacharan Sardar.

24, (Kna) Shambhunath Sardar, father late Durgacharan Sardar.

24. (Ga) Maulinath Sardar, father late Durgacharan Sardar,

24, (Gha) Parul Dev Mondal (Sardar), Father late Durgacharan Sardar.
24, (Unga) Shyamoli Sarkar {Sardar), father late Durgacharan Sardar.

24, (Cha) Shefali Sardar, father late Durgacharan Sardar.
All Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700
084.

25. (Ka) Vishwanath Sardar, father late Atul Krishna Sardar.
25. (Kha) Shivnath Sardar, father late Atul Krishna Sardar.
25. (Ga) Samar Sardar, Father Late Finger, Krishna Sardar.
25, (Gha) Amar Sardar, father late Atul Krishna Sardar.

25. (Unga) Sukumar Sardar, father late Atul Krishna Sardar |
25. (cta) Nirmal Sardar, father-late Atul Krishna Sardar
25, (Cuha) Parimal Sardar, father late Atul Krishna Sardar.
25. (1a) Sanjit Sardar, father late At Krishna Sardar.

25, (1ha) Indrajit Sardar, father late Atul Krishna Sardar.
25, (Ingo) Bharatisardar, father late Atul Krishna Sardar.

25. (1x) Latika Sardar, father late Atul Krishna Sardar.
All the residents of Garagacha Maskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084

26. (Ka) Jamuna Sardar, father late Jitendra Nath Sardar,
26. (Khs) Subhendu Sardar, father late Jitendra Nath Sardar.
26. (Ga) Saroj Sardar, Father late Jitendra Nath Sardar.

26. (Gha) Sukhendu Sardar, father late Jitendra Nath Sardar.

21
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26. (Unga) Shubhankari Sanfui,
father late Jitendra Nath Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-T00084,

27. (ka) Kamala Sardar,
husband late Bhabendradra Nath Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

27. (Kha) Swarnali Gayen (Sardar),
father late Bhabendradra Nath Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S, Sonarpur, Kolkata-700084.

28. Santosh Sardar, father late Krittibas Sardar,

resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

29 Gourmoni Diasi, husband late Krittihas Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

30. Jogendra Nath Mandal Baidya,
father late Tarak Nath Mandal Baidya.

31. Mahendra Nath Mandal Baidya,
father late Tarak Nath Mandal Baidya,

32. Debendra Mandal Baidya,

father late Taraknath Mandal Baidys.
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33. Satish Chandra Mondal Baidya,
Father late Tarak Nath Mandal Baidya
All resident of Briji, Post Garia, P.S. Patuli,
Kolkata - 700084,

34. Bijay Krishna Mondal Baidya,
Father late Rajendra Nath Mandal Baidya

35. Palan Mondal Baidya,
Father late Rajendra Nath Mandal Baidya

36. Haran Mondal Baidya,
Father late Rajendra Nath Mandal Baidya

37. Manda Rani Dasi,
Husband late Rajendra Nath Mandal Baidya
All resident of Briji, Post Garia, P.S. Patuli,
K.olkata - 700084,

38. Narendra Nath Mandal, Father late Ramdas Mandal
39, Debendra Nath Mandal, Father late Ramdas Mandal
All resident of Atghara, P.S. Sonarpur, Dist- South 24 Parganas.

40). Satindranath Mandal, Father late Surendranath Mandal
resident of Dhelo, P.S.- Sonarpur, Dist.- South 24 Parganas.

41, (x=) (1) Shailendra Nath Sanfui,
Father late Nishikanta Sanfui
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41, (k2) (2) Sasanka Sanfii,
Father late Nishikanta Sanfui

41. (xa) (3) Bankim Sanfii,
Father late Nishikanta Sanfui
All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084.

41. (xa) (4) (xa) Anita Sanfui,
husband late Jayanta Sanfui

Father late Mishikanta Sanfui
41, (k=) (4) (xha) Arka Sanfui,
father late Jayanta Sanfui N
(late Jayanta Sanfui, father late Nishikanta Sanfii) » &
£
41. (ka) (4) (6a) Jayita Mandal Sanfui, u/%ﬁ
father late Jayanta Sanfui - Mﬂh

(late Jayanta Sanfui, father late Nishikanta Sanfin)
All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084,

41. (xa) (5) (ka) Shikha Rani Sanfui,
husband late Krishna Chandra Sanfui
father late Nishikanta Sanfui_

41. (ka) (5) (¥ha) Sucharita Sanfui,
father late Krishna Chandra Sanfui
{late Krishna Chandra Sanfui father late Nishikanta Sanfiu
All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084,

41, (ka) (6) Pravarani Mandal (Sanfui),

father late Nishikanta Sanfui
41, (k=) (7) Bivarani Mandal (Sanfui),
father late Nishikanta Sanfui
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41, (xs) (8) Shova Sarkar,
father late Nishikanta Sanfui
All are resident of Briji, Post Garia,
P.5.- Patuli, Kolkata - T00084.

41. (gha) (1) Subala Sanfui,
husband late Shibnath Sanfui

41. (khs) (2) Shambhunath Sanfui,
father late Shibnath Sanfui

41. (kha) (3) Jagannath Sanfui,
father late Shibnath Sanfin

41. (¥ha) (4) Rina (Rekha) Mandal (Sanfui),
father late Shibnath Sanfui

41. (kha) (5) Malina Naskar (Sanfui),
father late Shibnath Sanfi

41. (kha) (6) Anima Mandal (Sanfui),
father late Shibnath Sanfui
All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084,

41. (ca) (1) Aparna Naskar Mandal,
mother late Angurbala Naskar

41. (6a) (2) Habul Chandra MNaskar,
mother late Angurbala Naskar

41, {Ga) (3) Pannarani Naskar,
mother late Angurbala Naskar
All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084

O
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42 (ka) Himanshu Safu,
Father late Kishori Mohan Safui.

42 (xha) Sarlabala Safui,
Father ldte Kishori Mohan Safui.

42, (6a) Renuka Safui,
Father late Kishori Mohan Safii.

42. (Gha) Mousumi Mandal (Safui),
Father late Kishori Mohan Safui.
all resident of Briji, Post Garia, P.S. Patuli,
Eolkata 700084,

43, (=) Bimal Safui,
Father late Kali Charan Safui.

43, (tha) Babu Safui,
Father late Kali Charan Safui.

43. (Ga) Champa Naskar (Safui),
Father late Kali Charan Safui.

43. (Gha) Parul (Dhabali) Naskar (Safisi),
Father died Kali Charan Safui.

43. (Unga) Bhava Mandal (Safui),
Father died Kali Charan Safu,

43. (cha) Mana Naskar (Safui),
Father died Kali Charan Safu.

43, (Chha) Bihaspati Karmakara (Safui),
Father died Kali Charan Safui.
all resident of Briji, Post Garia, P.S. Patuli,
Kolkata 700084, "’T ] TR ATTESTED
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44. (ka) Ratan Safui,
Father late Ram Chandra Safui.

44, (khe) Amar Safui,
Father late Ram Chandra Safui.

44, (Gs) Tapati Mandal (Safui),
Father late Ram Chandra Safui,

44. (Gha) Sandhya Safui,
Father late Ram Chandra Safui.
All are resident of Briji, Post-Guria, P.S. Patuli,
Kolkata - 700084,

45, (ka) Angur Bala Safui,
Father late Sundar Sundar Safui.

45, (kha) Ashok Safui,
Iather late Sundar Sundar Safui.

45. (6=) Somnath Safui,
Father late Sundar Sundar Safui.

45. (cha) Shobha Sardar (Safis),
Father late Sundar Sundar Safu.

45, (Unga) Dipti Naskar (Safui),

Father late Sundar Sundar Safu:.
45, (tha) Rekha Mandal (Safui),

Father late Sundar Sundar Safui. g i

all are resident of Briji, Post Garia, PS. Patull, —

Kolkata 700084, ' ~ .’\ ATTE STED
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46. (Fa) Niru mandal,
Mother late Saraswati Mandal (Safui)

46, (¥ha) Jeevan Mandal,
Mother late Saraswati Mandal (Safui)

46. (Ga) Kavita Mandal,
Mother late Saraswati Mandal (Safui)
All are resident of Briji, Post Garia, P.S, Patuli, Kolkata 700084,

46. (Gha) Biva Maiti (Mandal),
Mother late Saraswati Mandal (Safui)
resident of Resident of Briji, Post Garia,
P 5. Patuli, Kolkata 700084.

46. (unga) Prabha Sensharma (Mandal),
Mother late Saraswati Mandal (Safui)
resident of Briji, Post Garia, P.S. Patuli, Kolkata 7

47, (ka) Paresh Chandra Safui.
47. (¥ha) Gaur Chandra Safui.
47. (ca) Meera Naskar (Safui).
47. (Gha) Aarti Haldar (Safui).
47, (Unga) Sunita Halder (Safui).
47. (cha) Anila Safui.
all father is the late Panchkadi Safin.

All are resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.
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48. (ka) Dulal Safui, Father Late Kunja Bihari Safui,
resident of Panchpota, Post Garia,
P.S. Jadavpur, Eolkata 700 (34

48. (kha) (1) Jyotsna Safui, husband late Tulsi Safui,

resident of Panchpota, Post Garia,
B.S. Jadavpur, Kolkata 700 084.

48, (xha) (2) Shakti Safui, father late Tulsi Safui,
resident of Panchpota, Post Gana,
P.S. Jadavpur, Kolkata 700 084

48. (¥ha) (3) Mukti Safui, Father Late Tulsi Safui,

resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.

48. (s) Bholanath Safui.

48. (Gha) Sabitri Sardar (Safui).
48, (Ungs) Shankari Mandal (Safui).
48, (cha) Shyamali Naskar (Safui).
all Father late Kunj Bihari Safui,

all resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.

49, (ks) Malay Maskar, father late Gora Chand Naskar.
49, (kha) Namita De (Naskar), father late Gora Chand Naskar.
49. (Ga) Praloy Naskar, father late Gora Chand Naskar.

All are resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kﬂ]kala_‘?{_:*i}[}?ﬂ
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50. (ka) Dayarani Naskar, Husband Late Ashok Naskar

(Bhoothnath Naskar), resident of Kalikapur,
Post Kalikapur, Police Station East Jadavpur, Kolkata 700078

50. {¥ha) Somen Naskar, Father Late Ashok Naskar (Bhootnath Naskar),

3l.

52.  Viku Ram Naskar, Father Late Priyanath N

33.

resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kolkata 700078,

Meera Rani Dua (Naskar), Father Late Ashok Naskar
(Bhootnath Naskar), resident of Kalikapur, Post Kali
Police Station East Jadavpur, Kolkata 700078,

resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kolkata 700078.

Kunti Naskar (Mandal), Father Late Priyanath Naskar,

resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kolkata 700078,

54. (ka) Tla Pal, father late Gangadas Pal,

resident of 25A, Radha Nath Bose Chowdhury Road, Tangra,
P.S.- Entali, Kolkata 700015.

54. (kha) Sulekha Dey (Pal), father of late Gangadas Pal,

resident of 40 Khelat Babu Lane, Kolkata - 700037.

54, (Ga) Mana Pal, Father Late Gangadas Pal,

resident of 46 Patari Road, P.S. Entali, Kolkata 700 015.

==\ ATTESTED
|(_—/_,-/‘\/_'
i1 3
VA IU h‘v(]
: ¥ TTACHARYA
-;':‘n . ioof lndia
‘%x ’ :f ragd, fia. f-:-.u"El'.'

) il el Caleia



488
A03-

54, (Gha) Ajit Pal, father late Gangadas Pal,
resident of 46, Patari Road, P.S.-Entali, Kolkata 700 015.

55. (£a) Prafulla Kumar Mukherjee, wife of late Ira Mukhenjee (Pal).
Tra Mukherjee (Pal) father - late Abhay Pada Pal,
resident of Surolok Apartment, C.E/11, Rajarhat Road,
P.5. Rajarhat, Kolkata 700 059.

55, (kha) Kausalya Roy (Mukherjee), Mother Late Ira Mukher]
Ira Mukherjee (Pal) father - late Abhay Pada Pal, .
resident of Surolok Apartment, C.E/11, Rajarhat Rog
P.5. Rajarhat, Kolkata 700 059,

55. (Ga) Shyamal Kumar Bose, mother late Meera Rani Bo
Meera Rani Bose (Pal) father late Abhay Pad Pal,

Kolkata- 700 120.

55 (Gha) Jagdish Bose, mother late Meera Rani Bose (Pal)
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 5/6 Veer Anant Ram Mandal Lane, Sinthi
P.S. Baranagar, Kolkata 700 050.

55. (Unga) Sanjay Kumar Bose, mother late Meera Rani Bose (Pal)
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 10, Gaurang Mandir Road, P_S. Patuli,
Kolkata 700086.
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55. (cha) Kaustab Bose, mother late Mira Rani Bose (Pal).
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 46, Petari Road, P.S. Entali, Kolkata 700015.

55. (Chha) Prashant Bose, Mother Late Meera Rani Bose (Pal)
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 86, 5, N Banerjee Road, Manirampur,

Barrackpore, Barrackpore, P.S., Kolkata-700120.

56. (Fa) (1) Bandana Pal, husband late Bishes Pal
late Bishes Pal Father Late Vijay Krishna Pal, s
resident of 176/14/99, Raipur Road, Flat No/ F-

Kolkata- 700092. 2

56, (x2) (2) Vikram Pal, the Father late Bishes Pal Ak
late Bishes Pal Father Late Vijay Knishna Pal, 1 i
resident of 176/14/99, Raipur Road, Flat No. F-E\___E"_._.-’/

Kolkata- 7000892,

56. (ka) (3) Bhaskar Pal, father late Bishes Pal
late Bishes Pal Father Late Vijay Krishna Pal,
resident of 4-B, Devalok Heights, 1424,
Raja Subodh Chandra Mallick Road, Jadavpur,
Kolkata - 700092,

56. (kha)  Arlock Ghosh, Mother Late Anju Ghosh (Pal)
late Anju Ghosh (Pal) Father Late Vijay Krishna Pal,
Resident of 5C, Hemchaya, 40, Old Ballygunge Second Lane,
Post Ballygunge, P.8, Karaya, Kolkata - 700019.
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56. (a) Umesh Chandra Das, mother Late Manju Sengupta (Pal),
Late Manju Sengupta (Pal) father Late Vijay Krishna Pal,
resident of , 24, Jawaharlal Nehru Road, Post seee
P.S. New Market, Kolkata 700087. e

57 Krishna Pada Pal, Father Late Nabakrishna Pal,
resident of, 25, Tangra Road, P.S. Entali, [I
District 24 Parganas.

(The above was amended vide Order No. 364 dated 2/7/74.)

Claims of Ejmali Property Marked as on Batowara & caleulation expulsion
total amount 8100/ Taka that the above plaintiffs submit that :-

1. The ancestor of the plaintiffs Nimai Chand Safui, and also is the ancestor
of the respondants No 41 to(Nagat) the respondantss No. 48. His two sons
Taruchand and Gurucharan inherited the property in the said community.
After his death. Tarachand's son Fatu Safui, Fatu Safui's two sons,
Brajmohan, father of plaintiff No. 2 and respondants No. 41 Bhushan
Chandra Safui. Brajomohan left behinad his his wife and five sons as heirs,
who are plaintiff No. 2 and respondants No. 42 to(Nagat) 46 respectively.

9 After the the death of Gurucharan left his only son Kauri Charan as his
legal heir. Plaintiff Mo. 1 and respondantss Nes. 47 and 48 being his son's
surviving legal heirs and successors . The legal heirs and successors of
Fatu Safui and Kauri Charan Safui, the said Nimai Chand Safui, were joint
and one family. Later separated but their all property -
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were/are remain Esmaili and undivided and are undivided till and were/are
being occupied and used/using.

. The said Fatu Safui during his lifetime with great patience and co-operative
talent in his life time along with predecessor of respondents Mo. 1 to 9,
Ganesh Chandra Mandal and predecessor of respondents No. 10 to 16,
Sadananda Naskar, predecessor of respondents to No. 17 to 28 Khelaram
Sardar, respectively, together gradually with below mention (ka) to (Chha)
Schedule of land . The property mentioned in Tapshil, starting from 21st
Paush of the vear 1294 till 22nd of Magh of the year 1303, was settled under
various owners in various registry pattamuls on various dates and with the
help and expense of the said raiyat makrari ownership with the help and
expense of the respective family members and salaried good people. By
reclaiming the lands, Thantikrishna made the higher lands suitable for
agricultural purposes, and by cultivating them and by establishing Jalkar
Bheri in the irrigated lands, the four lessees gradually left their bodies while
they were occupying the property and collecting the due rent and other things
from the upper owner. The properties of the said 'A’, 'G' Tapshil have the
shares of the said 4 lessees. ORE the said kauricharan and fatu Safui were
written in fifty-one and one samsara at the time of acquisition of the said

but both are Equnfaimt and according | -_,"____-:1 lived. At
that time, Fatu Safui was the guardian of the famif ft Filp Sl name It
was coming and it is coming.

. According to him, the said property belongh g
Mandal. Anna part, " together with the heirs of aaddaf
and heir Ganesha of Khelaram Sardar togeth

heirs of said Kauri Charan Safiu
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together with the heirs, the said plaintiffs (ga) to"¥gkha
share in the inherrited property and the legal hei
{two) annas share in this inherrited property.

 The said Fatu and Kauri Safui, Ganesh Mandal, Sadanand Naskar,
Khelaram Sardar’s self-faith, slef caste, relatives, relatives and friends were
in friendship thought, in their hearts, when among their heirs, who are smart
and patient with intelligent and knowledgeable relatively enthusiastic, about
farming and Veri (Cultivating of Fish & Pron) matters and then he is to
Supervise and look after the said Nalishi Ejmaili property. All the others are
under his authority and were/are taking possession of said Nalishi Ejmaili
property.

_ After the death of the two said Fatu Safui and his son late Brajmohan Safui
respondants No. 41, Bhushan Chandra Safui and his estate were inherited.
inherited by his 7 sons, plaintiff No. 2 Jatindranath Safui and respondantss
No. 42 to{nagat) No. 45, The respondantss Sri Kishori Mohan, Kali Charan,
Sundar Mohan, late Shyama Charan and Subal Chandra have received the
late portion and after the death of Subal Chandra and Shyama Charan their
said property has been received their mother respondantss No. 46 Smt
Phulmani Dasi.

_ After the death of the said Kauricharan, his 4 (four) sons, the plaintiff No. 1
Bishnupad Safui and the respondantss No. 47 and 48 Panchkari Safui and
Kunj Bihari Safui and late Bhadreshwar Safui were inherited. After the
death of Bhadreswar said property received his other three brother and
inherrited.  According to this, plaintiff No. 1 has 1/24 share and plaintiff
No. 2 has 1/56 share in the suit property.

. Late Ramdas Mondal, the predecessor of from the respondantss Nos. 38 to
40, was a relative and eminent friend of the said Fatu Safui and Kauri Safui,
Ganesh Mandal, Sadananda Naskar and Khelaram Sardar, He was a shrewd
man of business intelligence and had experience in Veri(Cultivating of Fish
& Pron) matters. Generally Fatu, Kaur Safui, Ganesh Mandal and
Sadananda Naskar, Khelaram Sardar became old and out of form, incapable

respectively.
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The chief became old and incapacitated, and his sons and heirs, not having
the proper skill and experience in management, appointed the said Ramdas
Mandal as a trustee to look after their fish cultivating Veri(fishery), etc., and
their sons, etc., and his sons and heirs to work under Ramdas Mandal, and to
carn them the net income of the veri for their's labors. He diligently paid a
part of it, after the death of the five partners, the said Ramdas continued to
loak after and manage the property as a trustee on behalf of their heirs.

. Tarakanath Mandal, the predecessor of the respondents No. 30 to
respondents Mo. 37, was the elder son-in-law of Vaidya Mahashay Fatu
Safui, he stayed with his father-in-law in Veri from time to time during the
lifetime of Fatu Safui and gained experience in the work of Veri. At the time
of Fatu Safui's death, as his sons were unintelligent, young and minor, and
their mother Sumati Dasi was a disabled and veiled woman, the eldest son-
in-law took the help of the elder son-in-law in looking afier and supervising
the property of his husband and driving the sheep on their behalf, thus
Tarakanath Mandal Vaidya Mahashay There is an opportunity to middle
with the property.

10. During the last district settlement, the said Ramdas Mandal Tarakanath

Mandal Vaidya Mahashay's name appeared in the examination by the
Malishi, but the plaintiffs was/were acting/working in fiduciary capacity, as
the plaintiffs were unable to establish how their share in the land which was
ru&mdedhyth&defarﬂmmmmmtywmdassiﬂadasrmmdamfmnﬂ
objections. Plaintiffs claim any part of their property if they provide any
details in their description about the origin or origin of their parts, then the
plaintiffs RG in that regard

A



and defendants Prays for permission to file amendment or additional
statement.

11.Son of Ganesha Mandal respondent No. 1 has by staying in under his Ven
and gradually acquired experience and special skill under his father and
other associates supervision and working with Fatu Safui Mahashay's son-
in-law Tarak Vaidya and Ram Das. After Ramdas Mandal, Tarak Vaidya
Mahashay the sons of the said Tarakanath Vaidya Respondantss No. 30
to33 and 1 Respondants is looking afier and supervising the assets of the
plaintiff, the other partners are using possession of the assets of the plaintiff
under his control, so the plaintiffs and other partners are entitled to get the
accounts of the period of their supervision from him.

12. As it became difficult to take possession of the said Eimal Nalishi inherrited
property, the plaintiffs requested the respondantss to prepare an account of
the property in Ejmaili community and divide it according to parts, but due
to its various delays, the plaintiffs were forced to take the shelter of the
court.

13. As the plaintiffs were very young at the time of their father's death, they are
minors and have no proper knowledge of the assets of the community. In
this lawsuit, if it is revealed that any other assets have been left out through
discovery ete. during the driver's stay, the RG requests correction by adding
them later.

14. According to the last request for and Mauja-
Briji under P.S. Sonarpur and P.5. ithis deed, the
date of request is 9" March 1956 . ) ';]
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15. This lawsuit was filed for court jurisdiction and court fee waiver and Taidad
8000 taka for the value of the plaintiff's property and for partities T3 GikA
and accounting, taidad for the time being took 100 taka angd fobt-paid—

(eitght) taka 2 (two) anna court fee for the same .

Prayers accordingly:-

(ks) It is ordered to issue a preliminary decree of partition &g
competent commissioners to apportion the portion claimed by tht piamieis
from the Nalishi property and to give them separate possession in their
separately identified parcels.

(kha) if the judgment of the court It is argued that dividing the depreciable
property into lots of part and value and utility of Nalishi Veris' will reduce,
the value and utility of the deficient Veris'. And the Devidend of every year
ul the proper time according to Tndian Company's or same act and
supervision According to the law, a registry society is ordered to give proper
oder or other order to operate under the Nalishi Property Management.

(Ga) It is the soul to decree the discharge to audit against during the supervision
period of Respondents No. 1 and respondants Nos. 30-33.

(Gha) The other respondants or their predecessors who supervised the then
=cataract” auction is entitled to be directed to issue a specified decree in that

regard.

(unga) If necessary to account for the amount owed by the plaintiffs against the
respondants. The respondants are directed to give a additional sum of money
on the taking of the excess and to give a dicree regarding the same.
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(cha) An order is made to appoint a receiver for the
supervision of the estate if necessary during the pendency of this suit.

(chha) The Court erders that the plaintiffs be awarded costs and other remedies
other than the relief sought.

" Suit Property”

(xa) Donor Benimadhav Ghosh Recipient Fatu Safui Digar date 21st Paush
1204 Pattamul 100 bigha sheep in Barakholgram, District 24 Pong P.5.,
Taliganj Mauje, with annual rent of 131 taka 4 annas including water tax
and clamps. It is bordered by North Kalikapur, East by Amar Pattai Land,
South by Radhanath Mandal and West by Dulorkani by Madhay area,
Bari Zamindar Radhamohan Mandal.

(kha) Donor Jaykrishna Mandal Ding Recipient Fatu Safui Digar Tang 1303.
District 24 Pargana P.S. Taliganj Mauza Barakhola 129, STARS159 Tauji
10 annas share of 50 taka deposit received by patta root on 22nd Magh all
the land canal bill patit Bhogi Shalishuna Puskarini etc. Which has been
measured and recorded in various khatians at various ORE 022 76.8.27
Mauzas in the last settlement.

(6s) Ascetic Donor Indra Mani Dasi Recipient Late Fatu Safn Digar Tang
1295. 14th Magh Tang Patta Originated District 24 Pong P.S. Sonarpur
Tauji No. 12 Mauza Mulundpur Dak Header Eight Villages 1 Bande 260
Bighas 130 Bighas Annual Rent 260.. Vastu Bagan Vastu Bagan..
Pushkarini Chamil Patit Jalkar Gata Bill Canal Total 260 Bighas Annual
rent 260 East boundary of Khoder Abad : Kalika Pur boundary towards
Hede and Marakni
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Hnnh]agathtaandhhmumalsuburdurKJms\oﬁ!ﬁ E@%
Govemnment and the borders of Dabarakhola Ghosh™ Abad—Alghara.
Recorded in various khatians in various mouzas of the last settlement.

(ha) Ascetic giver Indramanidasi -

Recipient Fatu Safui Digar Tang 1297. 17th Jyist Tang Patta Original
District 24 Parganas, P.S. Sonarpur, Hal P.S. Taliganj Mouja Kalikapur
Bara Hede Village 1 Bande 60 Bigha Fallen Bata Jalkar Shali Pushkarini

Etc. 15 Bigha Annual Rent 17 Taka Thar Chauhddi North Mukundpur
East Oi D Oi West Debnarayan Barui Land Which has been measured
and recorded in different khatians in different mouzas of the last
settlement

(Unga) Ascetic donor Chandicharan Naskar

Grantee - Fatu Saidigar Tang 1295 year 17th Falgun Tang patla
originally received 28.1.2 (ana) out of 50 bighas in 1 bande of village 24
Parganas former P.S. Sonarpur, Mauza Kalikapur. 13, Bigha Jalkar Vedi
annual rent 36 AR taka its chauddi north east south your Pattai Jalkar
Zamin P. Dev Narayan Badui i.e. Kani of Lautla.

(cha) Generous donors Rasik Chandra Naskar Ding Grahitafiu Safin Digar

Tang 1295.17 District 24 Parganas received in Phalgun Tang Pattamool
former P.S. Sonarpur Hal P.5. 3.17 out of 60 bighas in 1 band in Taligan]
Mauza Kalikapur village. 2 (Grana) 13, Jalkar Vedi's annual rent is 4. Its
four boundarics are north east south of you Pattai Jalkar Zamin P.
Devanarayan Barui i¢. Kani of Lautla which is past Measurements have
been recorded in different khatians in different mouzas of the settlement.
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Grahita Fatu Safuidigar 25 Magh in th-: year 13 Tat
district 24 Parganas P.S. Taliganj Mauza Kalikay il
Bigha Jalkar Vedi [har Chauhddi North Khal Bagade Kani=E i
Bad Vedi D. Your bara open land P. Pmraahiandﬂlﬂahn‘ﬂlandhelungmg
to you which is from the last settlement Measured and recorded in various
mauzas and khatians,

(New Schedules added afier Schedules "ka" to "Chhe" mentioned in
original application. Vide Order dated - 07/07/06.)

Example -

(ja} Jatiram Naskar Ding with Nabakrishna Pal Solenama Case No. 54/2 of
March 1907 1905 Third Sub Judge's Court Alipore, 24 Parganas, P.5.
Taliganj, Mauza Barakhola, 1, L, No. 21.

(Jha) Ayazdayaz Tapshil Donor Nabakrishna Pal Recipient-Jortiram Naskar
Ding Tang 13th OTA July 1915. The land of Mukundapur in the north,
the land of Mukundapur and Ganegachi in the east, the land of Amadig in
present Chakganiyagachi gher, the land of Gane Gachi in the south, the
land of Chak Ganiagachi Khas Mahal, the land of Solenamar No. 54/9,
Pattai of about 51 bigha land. Which has been recorded in different
khatians in different mouzas of the last settlement.

(ingo) Ascetic Property Donor Navakrishna Pal Grantee Brajmohan Safiu
Ding Tang Eng 13th July 1915 Approx 12 bighas 15 kathas. Chauhddi:-
Acecording to partition suit solenama of partition suit No. 54/9 of 1305 of
Court of Alipore Third All Judges East of North Kalikapur and

Mukundapur Jalkar boundanes.
AN | ATTESTED-
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Ay

Awaz Deyaji is your's obtainable Land of Taluk No. 206 1 210 1 159

Tang Eng 13th July 1915 about 12 bigha 15 katha Chauhaddi North
Kalikapur and Mukundapur Jalkar border land east of Alipore Third Sub
Judge's Court No. 54/9 of 1905 partition case ‘Solenamar claim Ewaz
Deyamadig 206 . Land of Taluk No. 210.159.169 South of Ganegachi
Presently Chak Gania Gachi Khas Mahal land West of Praja Kedar
Memndal Namiya Land 11al Praja Nabakrishna Pal also Saraswati Namiya
12 bigha water tax land. P.S. Taliganj Mouza Barakhola J.L. 21, 24
Parganas, which have been recorded in various Khatians in the last
settlement.

(tha) Ascetic property grantor Nabakrishna Pal grantee Jatiram Naskar 13th
July 1915 A year approx 12 bigha 15 katha. Chowhaddi North Kalikapur

' dhd Mukundapur Jalkar boundary land East Alipore Third All Judges
 Court No. 554/9 of 1905 partition case 'Solenama Mokaddamanus due to
Awaz Deyaji Tomadig Land No. 206.210.159.169 Taluk Land No.
206.210.159.169 South Ganegachi Presently Chak Gania Gachi Khas
~Mahal land West 12 bigha water tax land in the name of Praja Kedar
Mandal and Hal Praja Nabakrishna Pal and Saraswati. P.S. Taliganj
Mouza Barakhola JL. 21, 24 Parganas, which have been recorded in

i !l various Khatians in the last settlement, ===~ R E oy T ——
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Tang Eng 13th July 1915 approx 12 bigha 15 katha. Chowhaddi
Kalikapur and Mulkundapur Jalkar boundary land East Alipore Third Sub
Judge's Court No. 54/9 of 1905 Partition suit: According to Solenama
suit Ewaz Deyaji Tomadig's land No. 206.210/159.16% Taluk land No.
206.210/159.169 South Ganegachi Presently Chak Gania Gachi Khas
Mahal land West Praja Kedar Mandal Namiya land Hal Praja
Nabakrishna Pal also Saraswati Namiya 12 bigha water tax land. P.S.
Taliganj Mouza Barakhola J.L. 21, 24 Parganas, which have been
recorded in various Khatians in the last settlement.

(vha) Term Acceptance Donor Chintamani Mandal Acceptee Ehelaram
Sardar Ding Tang Bangla 10th Year Falgun 1294. Chowhaddisthi Jalkar
1 Bande P.S. Taliganj Mouza Barakhola J. L. No. 21, District 24
Parganas. Chaudhadi is bounded by the kani of Radhanath mandal in the
south, the bill of tamarind trees in the north, the sheep of Radhanath-
mandal in the west and Kalikapur and Mukundapur mauzas in the east.

(MNs) Upseel Donor Mr. Durgadas Sarkar Recipient Khelaram Sardar Ding
“Tang 1295 4th Magh Date Received Pattamoole District 24 Parganas,
P.S. Sonarpur Tauji No. 12 Mauza Mukundapur Dak Heder Hat Village 1
Bande 260 Bighas 130 Bighas out of 260 Bighas Annual rent Rs.130.

r DAl qua&':ﬁ'arﬂEﬁ‘Engﬁzqn Hasil Patit Water Tax Bill Canal Total 260
" bigha annual rent 260 faka East Khuder Abad boundary West Kalikapur
i a-! Uril A ..-‘{F

boundary Hede and Mﬂgl-fmutlar ‘?hgaumta and Mamudpur and Kali
xt*':'-:' At “ Abad Gﬂvmunmt i!;l'ﬁillélh{:ﬂhﬂl boundaries have been recorded in

different khanﬂnsaaagi*ﬁ'gmnt mauzas in the survey of the last settlement.
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(r1a) Sale-Kobala Donor Mrs. Parijat Bewa Jahje late Gadadhar Mandal
Grahitang Fatu Safiisan 1292 Year 2nd Falgun Date Kobala Original
District 24 Parganas P.S. Sonarpur Tauji No. 12 Mauza Mukundpur 4
Bande 20 Bigha Land 9 rupees per annum. Bhadrasana of Rupchand
mandal in the cast, the road running north, Bhadrasanbat of Panchkari
mandal in the west is your pushkarini. 2 No. 1 Bande Jalkar Pushkarini 1
Bigha West of your Shali land South of your Puskarini written land of the
said No. Chauhddi East of Rupchand Mandal and your Doba. No. 3 Bande
Shali land Jalkar which is about 15... Bigha on the west, Bara H

Mandal is approximately 1... Bigha to the south your Dyvn
the zamindar's Khayazmi to the north, your land to
zamindar's Pras land to the west only 20 (twenty) bighas.
recorded in various khatians in the last settlement survey.

(1tha) Ascetic Donor Gunmoni Dasi and Durgadas Sarkar Recipient Sadanand
Naskar Ding last NOTASENS 11th September of 1st season received 30
bighss out of 60 bighas in village 1 Bande 60 Bighas in District 24
Parganas former P.S. Sonarpur Hal P.S. Taliganj Mauza Kalikapur
village. Chauhddi in the north-east and Mulkundapur in the south and
Devanarayan Badu's land in the west. Which has been recorded in
various khatians in the measure of the last settlement. *

l;ﬁ_ddjtlﬂns to items "1" to "3" and *5" and "7" in the schedule of the
: --nngma] appﬁchnﬁn;_'tﬁgeﬂig with the remaining items 4 and 6 of the

';-:“w.:;sl " ﬂngl, n.a]*ﬂ[-‘rphc%ﬂmh items "1" to ‘T' are d described below.) Namely:-
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1) District 24 Pargana, P.S. Taliganj, Pargane KNgsp
Barakhola Village Main C, S. Recorded in the Nt
011, 31, and under the record. which Tauji Tu g (169
together, later added 206, 210, 159, 129, 54 and 156 (which is under
Touzi Nos 169, touzi Nos 156 and under Tauji No. 129).

C. S. Plot No- 79, 75, 70, 70/118, T4/114, 73, 77, T1/95, 72, 71, 64,
64/115, 64/92, 81, T0/117, 75, T4/113 , T7/94, 7599, 74, 116, 117, 119,
78. 66/100, 78/102, 104, 66, 91, 39, 40, 49, 82, 83, 89, 11, 42/146 , 103,
84,9, 11/150, 69/98, 87, 42/145, 65/119, 115 .

R.S. Khatian No:z- 9, 147, 170, 150, 154, 160, 165, 150, 148, 149, 5, 21,
169, 171, 30, 172, 157, 158, 159, 166, 168, 167, 32, 33, 161, 162, 151,
152, 153, 156, 163, 164, 11, 144, 145, 142, 143, 173, 140,17, 18,

R S. Plot No:- 135, 118, 126, 111, 101, 108, 130, 133, 131, 132, 129,
171, 128, 128/170, 105/106, 143, 103, 162, 102/156, 134, 125, 109, 104,
101/159, 104/108, 99, 127, 127/168, 127/169, 112, 112/16], 136, 137,
172, 46,43, 44, 41, 145, 147, 150, 157, 142, 13, 126/165, 163, 107, 124.

2) District 24 Pargana, P.S. Taliganj, Pargane Khaspur, J. L. No. 20 Mouza
Kalikapur, in Kalikapur village C.8. 184, 150, 183, 161, 47, 53, 54, 55,
56, 141, 6, 7, 8, 9, 26, 27, 28, 29, 42, §2, 83, 133, 170, 171, 137, 138,

140, 174, 177, 180, 178, 169, 36, 50, 3 and AT
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Recorded in Khatian No. 42 and under this §
which Tauji No. 3,4, 5, 12.

C. S. Plot No- 310, 306/348, 306/351, 306/349, 306/350, 12, 26, 81,
81/250, 81/251, 81/252, 144, 145, 148/266, 102, 146 , 178/168, 142, 87,
89, 20, 27, 45, 91, 150, 151, 84, 98, 77, 98/256, 64, 331/352, 306/341,
306/346, 306/334 , 306/318, 306/319, 306/321, 306/322, 306/323,
306/324, 306/325, 306/326, 306/329, 306/330, 306/311, 306/347, 306
1379, 60, 340.

And. R.S. Khatian No: 200, 284, 40, 349, 351, 347, 59, 283, 209, 10, 45,
286, 338,78, 79.

And. B.S. Plot No:- 363, 399, 402, 400, 401, 315, 383, 397, 387 385,
368, 369, 371, 372, 373, 374, 375, 376, 379, 380, 367, 386, 196,63, 42.

3) District 24 Pargana P.S. Sonarpur Pargana Khaspur LL., No. 4 Mauza
WES Mukundpur Village Main C. 8. Khatian 52, 39, 53, 54, 51, 50, 32,
13, 12, 34, 14, 15, 17, 30, 10, 45, 19, 18, 47, 49, 16, 20, 35, 34, 37, 38,
40, 42, 43, 44, 11,21, 22,23_25,27, 28, 29, 31, 33,1,3,4,5,7.6,9,41,
46, 48, 2 , 24, 8 and recorded uneder sub Khatian whichTauji No, 12,
206, 210, 159, 129.
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C. S. Plot No:- 54, 55, 56, 58,59, 60, 61, 62 TG LI8Y 82, 83,
84, 93, 99, 100, 101, 102, 103, 104, 105, 106, 107, 108, 92/109, 91, 92,
94, 95, 96, 97, 98, 78, 87, 88, 89, 90, &5, 79, 47, 48, 51, 57, 58, 63, 34,
26, 43, 44, 45, 46, 49, 35, 13, 12, 11, 53, 65, 67, 38, 39, 40, 41, 86, 50,
52, 109, 57, 111, 19, 9, 20, 42, 10, 29, 114, 110, 23, 118, 113, 28, 117,
17,21,22,24,25,112,1,2,3, 4, 5,7, 6, 18,27, 31, 32, 33, 36,37, 16 66.

R.S. Khatian No.- 61, 63, 66, 67, 69, 71, 75, 102, 59, 60, 62, 65, 65, 68,
20, 72, 76, 78, 79, 81, 83, 85, 87, 89, 91, 57, 51, 53, 55, 52, 77, 80, 82,
84, 86, 88, 90, 92, 99, 101, 54, 104, 46, 103, 24, 4, 26, 95, 94, 56, 20, 16,
32,33, 30,27.7, 6, 50, 18, 58, 14, 10/11, 2, 44, 43,45, 8, 3.

R.8. Plot No:- 17, 16, 19, 21, 22, 23, 24, 25, 27, 31, 32, 33, 36, 40, 37,
38, 39, 59, 65, 74, 77, 78, 99, 100, 101, 102, 103, 104, 105, 106, 107, 79,
80, 85, 86, 116, 88, 82 109, 110, 111, 112, 113, 108, 81, 82, 83, 118, 90,
95, 96, 12. 56, 57, 58, 60, 61, 62, 63, 64, 34, 26, 43, 44, 40, 45, 46, 47,
48, 41, 35, 13, 12, 11, 10, 117, 2§, 114, 115,29,1,2.3,4,5,6,7.9,. 8,
49, 50, 51,20, 42, 18.

P p— .
A ] b '.".": II AT‘i | = ET =i
it AL
f& N |~ e
X 7 |-.I \ ] 1'}&
L % 78 i
b L o, G india
. 3 -
R T el e fa0. No. Sa0IST
e R TR L o e it
e L City Ciwrl Court, Calcuiia

47



5, 42, 51, 52, 60, 81, 82, 96, 97 100, 101, 103, 1

e s
192, 194, 200, 201, 223, 503/1, 595, 396, 600, 601/620 have been
recorded in the Khatians and subordinate Khatians.

5) Mauza Jagstipota, P.S. Sonarpur Pargana Calcutta J. L. No-3, C.S.
K hatian No. 3 has been recorded in Khatian and subordinate Khatians of

which C. S, Plot No. 4, 5, 6, 6/7, 8, 11, 12, 13, 14, 15, 16, 17, 18, 19, 31,
35,23, 6/44, 31/45,9, 10

6) Mauza Atghara Pargana Calcutta J.L. No. 5, P.S. Sonarpur, Khatian 10,
11, 14 No. Recorded in C.S. Khatian and subordinate Khatians.

7) Mauza Chakganiyagachi Pargana Khaspur J.L. No. 24, P.5. Taliganj is
recorded in Khatian 18 and Khatian No. 1 to 14 C.8. Khatian and its
subordinates.

Verification
Knowing all the facts about my application and T am well conversant
with the facts and circumstances of this suit of the above statements
contained in the foregoing paragraphs are true to the best of my
knowledge and belief and I sign my name in this verification
on___/ /20 at the Court Premises
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Affidavit

I, Dipankar Safui, Son of Late Vola Nath Safui, aged about 33 Jears by
Hindu, by occupation Business, resident of Brizi Purba Para, Post- Garia, P.5.-
Patuli, Kolkata- 700084, 1 do hereby solemnly affirm and declare state
follows

1. That I am the plaintiff Nos 2.(k) (2) and all the statements are true fo the
best of my knowledge and belief.
2. All the written particulars of my application are true to the best of my

knowledge and belief 1 have signed the said affidavit to the best of my
knowledge.

Deponent
Identified by me

Advocate

-' Re-Verification: -

Knowing all the facts about my application and I am well conversant
with the facts and circumstances of this suit of the above statements
contained in the foregoing paragraphs are true to the best of my
knowledge and belief, I have signed my name on this application.
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pondal. zn obf «tlon pplicetlon was gven £il & b:u!' the
on 6,8, 2005 on bahglf €
contd, 4.

1 egel helrsof Behedl Lal Mondal
i
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on behglf of GofGExNO s 2,6 gad 5 on D. 8 205,
gpplicgtion @ affldav t-in-oppositicn

on behzl £ of PLEES (kg W™ the spplicgtion of the defdt/111
Utpal Mondsl BF 1eave for ssleof e sult properti es "as
is where Lg besls™ W/ s 151 GPC was glec flled em 12 1% 200:
#id gt the same cime & aflildsu t-ln—oppogition was eve

Apart from the ab@ ve

#1led on kbehglf of deft.Nos 42, 44(k g) s 44 {khg) 45(K g »
45(khg) . &7 (khg) s44(cha) , 43(cha) « 41{k g} /241K &) / Jedl(ka) /3
4i(kg) /8 o the wpliﬂa:ﬂ.un for 1 eave S sale of st
properties as filed on behgalf of deft/13-Hudhar Gh, i agcahL
In order toe awid repetition g it would be proper to

emphasise ok the meln ground on which the ingtant spplice-

tion for sgle of the aiit properties. "as is wiers is
basls" u/s 151 C has bed bapsed upon, The mgln con tention

of the parties in £gwtir of galeof the st properties
e ver is that the suit proper tes comprlsim
Mouzasn gnely, Barskiul &K alik oM o

potaiatohaze @ d chakgenl = achl we

thmuch € he Rao
of sgoven different

mukhun dgpar, Gor fa,J00 adl
by the state of west Beigal O

third partieg which could not

pelng & ther sogal red
forcitly being occupled BY

be stopped Iy the the pecelver Enjit Ko Gangaly &nd afte

big death,Sekar S60 wWas ppointed as K ecelver on 19. 2, 200

 contd 5,




10, 2, 2000 for preservation sid protection of the ait

poperctlea Fu rthezmozia, it has Deen contended theg the
preseit Recelver S&kar 5d1 mimittd bl s reort regulady

a5 p ar direction of the Court It was dig O NON-CO=Operat-
[ ijon stow by some of the plaintif £5 #ad&andesnits thgt th
sult popertes welre forcilly occupled by the third partie
§ duging the temre of the prevous pfelver e Ld adwezte
i hag eve: draw the att:mtim'uf the Court to the variocus

orders as passed vy thi s court 4 the Mo 'Hl e High Coulrte

pn#-

one of mehorer belng passad by thig courton 23 12 200 2

whereby the presnt Res ol Ver was civen liberty to pe:ﬁn_ﬁ
sll the datlesof the recelver including collection of

ta.poflits Ad {ncoma Cecelved (by way of sale/leass)

= \ATTESTE
2o T TA =5
j{f"__ﬂh "u-“*"f_ T 2 .-\_I“\ln resxect of the sult properties Tat pa @part thepartic
SV AR\ =

' bven statel e the olj estion fFiled by Bhol g Nath Sapful

— TN
\

R St i I CHARYA

N e .-.-_}:,d 69 otherson 116, 02 for rguo val of the presait

A b Ty s_qtﬁai ver was fejected EY tH s court vide its o gder dated
e i 6.6, D03 #d thae the peritions datéd 2L 4 2000, 19.9. 2000

a4, 11, D00 @d %. 12 200 praying for rawval cfoffeciagl
pecelver saker S& were rej ected vide ﬂﬁﬁacqix court'm
opder dgted 2L 2, D01 £d it was affirmed by the Hm'hHe

L=

| 1 pppell ate oourton 3 4, 202 OB thehad.i-a:: sach contan-
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such contentions the partis in fawur of ssle of the it
properti es under the siperd siom of the present pecdver
Smkar & bxm have amied th gt the ssld recd ver didmot
ol gise big power sbd regul ady salimltted hocoumt g in court
&£1d bad it oot bed s0, the couzt would ot have p assed
the o rders as p gssed on p revious occgslons, In vl ew of the
ghove f-oCts & d ci roumst goc es the parties hl!.prﬂ’!ﬂ.-fﬂ!
1 esve or drection upon thep resmt pec ol ver Gmkar se
for sale of transferoi it poperties id al @ for
d gtdbution of money to the parties in the sl t popertl e

rhe other sides st oBgly objected mich sal e thzough
r el yor on the gmund that the pecd ver has not only '
vlol gted the order o f thi g Sourt as passed on 23 12 002 ¢

(j',_ﬂ. 003 bot even ignored theorder 0f Hu-n'hlzl_ﬂ-gh Cou rt

in C.0. 1824 of 2002 dsted 5.9, D02,by wiich the Hon'kle

(\}}/ muﬁt hyd restraned the Recelver Sefkar 8@ fmm desling
"With the sult pmperty 1n £Y Bafer whatso ever hut the
”P*EIF“ rgotlyer paying Do heed to gich direction of the
. ‘Eniﬂ., oy pt, iter @ i0to mreesent for ssleof the mit

propecty thpugh dlffersnt pepmha #dnﬂﬂlnﬂ_ﬁm g ad

the therety recd ved a mm of Ra 11,00,000/-(H evel 1la2s)

fmm the sald trs ssctions o purs ficect gach violation
con
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violation of theCowrt's o res by the prestnt Recelver
Sasgako .nnﬁ.ﬁ. #il4 @ spplication for contespt auain gt
the mcd ver 3ankgr 3@ before the Hon"hHe BEgh pourt smd
the Hon'lie ourk vide itsorder dsted 1.5 205 hela the
receh ver guilty for contumgions oot by wiolgting the
orders dated 25,9. 02 4 23 12 2004
In this context.the parties melnst the sgle of thesult
proparties though the pacd ver hgve amuel beh re the
mourt that the court cgnot 1legallse the tllegal activdtiy
of the pecelvegwic was mpposed to be the Dfficex o f the
cour &, I '
Aft er heagng the sibeleglons of regetiveparti e
4 after careful scmtiny of the record,lt gpears that

——--.—_ﬂ‘Ei:nugh fhe pregmt meceiver was sppolnted by thigcoust

_____

on 15. 2 X000 for pmtection s gnd presecvation o £ the salt

7\ pmperties in connestion W the in gttt partition mit,]

:n,. failed to abide by the q:lrir.n: order 40 G P, G which
_ﬁuntus upon the Recsl ver pnm for -p@tection gid

presarv ation gd imp o ven @t of thepmperties &4 ach

acts 0f the Recelver iz evigamt from bi g condact which hg
bes gquite wividly obsecvel by theHon'ble High Couzt vid
its o der dated 1.5, 2005,.p gssed in C.Fe hul 00,688 ot H04
conta, &, -
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P Ba C,P. A, N0, 588 0f 2004 dated L9, 205,20 one fiads no
necesgity to olsuss in repet of the condict of the
pecelver whiah would be Cepetl don of thevievs as cbserve

I by Hon' H e High Courst on 1, 9,05, Be it mentioned here that

the sepork, as salmitted on 21 3. 2000 by the Recel ve£

—

sakar S@ for sows that snuel o cg ofincole as
regarl Mouzas. BarskholaKallkpur sid Makun dgpur was
: Ra 5,00,000/- bPat the pecel ver falled to sabelt or degosit
; sy farthing in thips regpect degplte o rder dated 8 8 2003
passed by thiscourt dal recting him two £lle the Etatendits

A

of account regarding income #d expediturs of the proped
tims in i eation, Thus in pRUL shell Lt c@ be gald thg
< aoe hgs deveoped 5 chegpiersd bl gtory for the glEple
:;mn that over the silt popertl as thers ace & ffermt
sets of pacties who are interested and they are st logger
haaﬂi as olig pafty wats to ssll the popacty though the
'-_i.nand.vu: while the other stmagly opposes it, The backopin
oy '11.;,111: of thigcess 1 that the dlsputed propextl as are
valugtie @ dimport@t The Recelver was gppolnt & by the
court for preservation & d pmtection of the popertl es I
as the macd ver fallel w perfom hig Aty the Fon'*kl e Elg

oour £ 4l scarded the Smtgmdwksof t:lu n;:nt meel vel

e o e
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. wuﬂn ot tha pacelvern
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Rocelver 1, & .50k ar §on +ide Fon Ll e High Courts oxder &,
19,05 paated by JusticeP. K. 5800 ts 1n C,p, AN, 688/04,
Now the astoni shing qaestion i gthat the recelver dldsot
par heed to the 0rder of the court im view of the faot
that he gldnot mimlt the sgosrt oo Faadds day o daF
developmant or detegoration in rep @t of the suig
propecties despite the oplers of thig court dated 23 14
202 ;md & 8 D0A
But on the zeverss the pres@it recsl ver has tredto justdfy
his actiong by saying that Be was allowsd to gt in

oo rdaice with the ordereof thig court 4acd.
2L 1202
This op® £iods that the preset Recel ver has made thecourd
Hind gs el the wholemgter which is dirgt *ul_nl‘ﬂ.ani
of the Gourt's orders, s the court 1g ot liabllity to tukel
iﬁm-ﬂ ction galast thtptunt reckl yor spkgr sm 5

H;w-. the jarring qu gstion which Hpears before th-mu:t-i..
thigt 'whether the it pmpertles stould be old under the:

H rat of all the said o xdey caimot bepassel as becsise

coturt i g Eind as regard the ngure &d ehceoter of t.hi
cobtd, 10,



~10=
o thepmperties in qiestion i presdlt.
Secondly the pregpmt Recdvep -l-iﬂ!lnl hag Dot Dem CemdW
by the oxder of Ibn'kla Elgh court ut bi g condact has
bean condgmed by the Hm'He High oourk,vde thel r O rdex
dated 19,05 d in mch ev@Et,l fin dno good ground o
slow the sde of the mit propesty under the sip ervi slon
of the presdit rocel ver-SaK ar S0,
e dn veweof the atova obgermtions, the Cou t igef th
opinion thyt thepretet Recel vor Sk gr 560 b Iestrgine
from trg sférdng, allsating or dlgpesing or degling with
the sit propercies in $Y n@ner whf o ever till furthex
o rdes. .
AS Cepard the sgle of the sl & ooty pmpertl es i Conceme
one finds that thexe has Pew a humber 0 £ gpplications

- ) edeh have bes flled by d ffeymt parties forx sppolota e
_ﬂs*’fnf &l gl OfEicernthugh wid® the sui t prop ectl es shoul

1.*\'"

.., Be,@ld Mt the ssid @ilicgtiong for gprelntment of
3.}_'-115.,:1.1 officer 1s Yat to be dlmpoged o %

; fm régard the sgle of thapit popertieg ¥ the parties
15 concernad, it Des bem mwmtioned the the lngtat it

njnni for pertition sAd as gich there igno P astioh as

saling or srxmmaferring or giimgion dmli the aod £
contEr 11y
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the suit proper ties dulag the pendency of the ®i ton the
con & scy o the partl es are @l pect el 0 expedite thelnstdt .
gily in +lew of the 0% thet the mit i of the Year 1056,
In t.h- p:uﬂtlmtﬂh it wuld sot be justifighle snd
!nulﬂ.t 9 pass BY ordarin respect of sk sale of the
gt property at this stae-as bezgipe-it the it pmpes
ti ps are old thex the slemotive tor gppolntamtef the
Rec el vér, ps obsazved ty thig oourk oa egdier ofceslen
would beome ne pingl ass as themgln object for sppoinm et
of pecel ver 1s for potection gd pregervation of the mie
P IOp & W,

Thug the spplicgions for selling/tra of aring/
slimating/ & posing of the gl t prop exties Br -nr.nf the
p.;ﬂ. hersky Cejocted gt thips stge Hmeoelitlie

?ﬁ’" P QEPERED |
m."» hpt the wplicstion oz sslgof the piop extles
thmng‘h the pres®it mecelvez Setkar se is hexedy rej eaed
on _contest
17 she Eevel vex guak er 86 15 di rerted to sukmit the

pccounts By 236,06 pad eva drected o flle the p ass ook
aa per the erlie oxdex &4, & 8, 200 3 Parthemo m, the '
epplicetions SO r sale of the mit na::h ¥y ﬁtﬂ:ﬂ--ﬂ

—E.
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parties 18 4l  rejects on muu,,
Flx 236,06 ©r heszing of th.a wplicgtion 5 for
reovel f the RecelvenPasti esto #ile objection,if
@y in the meptina
ahd corrected bY Be. d:ﬂ Yasuin pbmgd, 30,5, 06,

iotated
~¥ penin Almgd, Judge{szr Dl w. ) . &4
gﬂu Judge(SLDlwa. ). court, Alipd ree 24-F a1 o asl 8),

Qrdex ded, 30, 5, 206,

Today 1p £ixed for passing Opder in Iepect of the
gplicastion as filed on behalf of deft/2M(9e1) Dlpee
Eﬁrﬂlr-u f#lled on 16, 5. D06 «nd ¥hich wgs flxed for bhesx.
ing oo 16.5 D06 aftes serving the Sopy upon ll the
parties But on 16,5, 2006 1t was silmitee 1y tf.h-'i;l:m:
(Group) #0d sl the Ld sdwcogteon bebalf of arft/ 43k g
md 43(chheg) @8 ochers fd even miimitted by deft/10(e
that the Copy-of the gplicstion ps £lled by the deft/2d
(§p=1) Flpek Gprdar dated 16,5, 006 was Dot served upon

e - 1,'!,IW‘ st e o gppiication-is filed on behalf of
ﬂf i aii!i,w:maa-l;p sipfortel by @ affidevit that the othec sl

rh'.w rufua-.-d to gcknosledge the oopy of the sgpplicstion

o0 R, :I.E.!-. 2006 Ssr which the sald copy could Bot be served

upon the o the slde i

mpert from the shove mplicstion the coust holdg mﬂﬁﬁ
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o Tig@ oy the coust agcustod rleils

; .,.tt;g 1ig mbjudiced in regpectof the giit prop ertdh =

-l 3=

thgt the Ld, sdwcates winc bhave sibeitted that gervice of

the ccpy of the goplicgtion awd, 16, 5, D06 was not Bpde
-ﬂllnﬂ-i tv:r theu sre found to be pibeat t:rd-r aven gt

1

ip.M, In nchni;ﬂl-l:mu it is clear that the other

ddes are evadng, fmom recelving the copy of the pplice

tlon dated 16,5, 3006
shag in v ew ol the gove ocbaervation gad teking
inte sfcount the wigency in respect of the sold spplicgkic

thecourt hold to tdke U the heszing of thae oplication

dtd 16.5,06.

deft/ 24(Ge=1) Dipdt sardar by filing the lnstd
mplicntlnn d‘dﬂ. 16,5.06 has prayed £05 a dl rection by
the court for pl 2100 s oar on the galt lgd statdng
thgt the lgde s£® held by the courtom the gound thet t

adtlgds is belng wasted in the st.t- wiich is in no “
peml sgitie under the povigonof law as the lande .né

ff:‘*‘. Htl.thq 1d, advoc ste on bebgl£o0f the deit,/ 24(G o= 1

Vq'\’ "H-g\# gardan

ot Pomesl OF the in gt @ilicstion it mppesrs the &y

qaite obvloug that none wald have sy 19
contd, 14 '

as sach it is
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jocus staadl 0 p.)!tl'- 'lll'l_;.h the po sses glon of the mit

pmp &ty or £Y part thareof 'i-t-:h:-ut the pemigesion of
the curt @d 1€ PY perty dares to sellorpert wiLh

po ssession of the mit pepety or MY pE&t therefor
dsgl with the gaee in =Y BERSC whates eve.he would do |
ot higow rish 8 bamgy be asal t with, asp ec Law, a8 th
atlire mptter ia pﬂﬂi-ma before the fourt for sdjudie gele
as smch ;.'.h! prayer aspleed pefore the court i s innocoug
in o gture ad therefore I dmot fing sy bardle to sllow
the ssld gpplication as filed by deft/24(9a-1) s Tether it
the petition 15 sllowed the flood g ate Of litigation wul

be minisl ged, .
h

Hmces O REERIE
thet the spplication &vd. 16.5. 206 4s filed by &

ATTESTE |
g EST m@#[gm,ﬂpg sardar is sllowed on contest, Liberk:
e .

H_nu&,. glve to the gﬁiﬂﬂlﬂ of thip spplication i &

uh i’

| —
1 T

i
A plase botice togrd on the @it p ppertd

1R Py “)ydeft/24(Ge)=1 O,
ey gring that the it ldds e%e hd 4 by the Court
ST T3 ;_-Lif gor Other preyer for patliec potlfic gtian
inthenes pper 1a conc emed, def &/ 24(58) /1 ia st libest

to plece the sdd prayes by way of - seperate wFlicati®

olctated sad Corrested Iy Ha &#‘ilﬁ #iﬁﬁ- 5*#',
s4/-Yamin ol 4y mﬂ.ﬁp’:ﬁ Be T

:E civil megef so Diw, ). : i

o
1
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the defendant nas., 30-37 be kept with the record. Heard
further arguments .of both sides regarding receiver matter.

To 24.11.58 fer copder, -
) Ed/- D.P.Chattarjae, S.J..

ORGER #D. '5-:1 GATED 20,11,58.:= Plaintilf and defendant
ra., 1 file = certain docuweenzs as pec lise, Let them be

¥ept with the record.
24/~ D.P.Chatterjee, S.J..

-I:E-'-D-"".I:t Q. 54, Eh"-TEI:r 24, 11 £8, = 'Ihi# i!- an E-ppl.{.[:at:l-:-n

].‘a}" the plain tiffs under order -m rul: :L of thE ﬂ-:du of

Civil pm-:qau:u fer the ap;mintmm of a Rsmi\rer.
_—__..-r'"_

e e —

Tha T:.'lai_ntj.ff = cage briefly is that they are

the defendants of one Hepad Sapui Whe died leaving _hEhZ_T._n:‘I

nim twe sens Tarachand and Gure Chacan, Fata was. the -5an

"_' E_Eg_.:ae:hanlﬂ and Kayri was the son of Guru Chacan. They

wlivad in jeint mess until their lives apd thereaftec they

3e|-_aarah:d in mess althfough their properties remainad
-:"hl'll
,j_qint undivided and . are bEing sccccdingly possesEad. Fatu

an-él Ksuri acquired the suit nreperties by several pattas

salcutin

v.-.lh:lch stoed in ERE nomc of Fatu who was che kacea of their

_4aint fEmily althouch bath nf them had equal shares in the



in the propercty and both Were in posfsession thereaof.

Faty dled leaving tWwo Sons Brojo and Bhasan.
Bhusan is defendant no, 41, Haurl left behind him three
sons Bishmi, (plaintiff no. 1) anpd.Fanchkard ‘and Funja whe
are ddfendant nos. 47 and 48 in the suit. Brojo again
died leaving :Ei;rlr: zgn#d Jatin (pleintiff no. 2} being cone
ond defendants Im. 42 to 45 being the other, hﬁanﬂnntl_,_
3= -l.-ﬁ is the widow of EBrojo. The plaintiffs thus inheris
end 2 Share in the preperty in Suis which 45 in joint
pessession-of the partles although the Séme Was in manage-
pent of the predecesser of defendant no, 1, Tha plainti-
ff6 have now come up With thd sult for partition of the
guit property as the deferdant E.IE-:]'.:LnEl.‘.I to pactition the

same amicebly 2nd render due eccountd of the jolint astate

STET
d__.-___i-_,.._d.-ci In this suit the plaintiffo have filed an

.'l_y';].ui-,p:u-;ul:,ipn for appointmopk of & Recelvar on the Erund

; fm:g: ground that the defend2nt no. Ll who is in charge of

FUdgs mansgement of the propesty s, mismenauing the sane and

.‘.‘_,th misappropriatdng incomes tiwrecf and if not keeping due




20,
dug aceounts of the property. He put Some of the jolot
properties in arrears of rent and after fraudulently and
collusively supprassing the PrOCEsSes got some of the
proper ties Ke schedule of the plaint Bold in Buctlon in
execitioh of a decree for arrears of rent and got-the =ama
;m:-e:hﬁée in the benami of his Mﬂﬁr:‘h-dafnﬁaant ne. 53.
They have Since £iled an &jpplicaticn for setting aside the
sale is further alleged that the defondant 18 not taking
proper steps for proper ascessment and compensation due
far the stath écquired by the State of West Bengal under
the Eptates Acquisition Act &nd that he 18 trying to lease’
out the wvary pr-e;rpar:::it:-- ard appropriste the sclami money
himself. t.t is therefere urged that it 59 just and

canvenient for the dppointsent of 3 Recelver ing in the

r[ﬁrgqhw‘dﬁsa for proper poesuUrvation and management of the

N

PEQpar l-_y- ‘and for safe guarding the interest of all
: “therein.
"':|.'I:.'a Defendants neod, 18 ta 20, deféndant 10 to 16

Ifja' .;h;tnﬂa'nt 4% we 52 and d-efenda.nt: 2.4and 6 to 9 support
_._ﬁe p].a inti€f*s prayer for the E',::I:.-ninhmr!n" of Recaiver af



21,

eceiver almast on (torn) grounds as alleged by the
plaintiffs,

The applicaticn i5 heweoor opposed by {torn)
30 to 37. The defendant no. 1's principal (torm} the
plaintiff primatacie have not right, title, interest and
potsgssion in the property and that &3 such ng Recelver
should be appointed in the present case Which wWould dn
effect put a lawful owWner oub of possass ion of the same.
He 2lsc urged that ln wiew af the prevwisions of Order 40
~gle 2 of the Civil Procedure Cgds the application of the
plainkifs shenld Be rejected,

e dafendants nos. 30 to 37 contended in their
pecition objectlon that Ehe plain+iffs and other rd

defandancs have po interest in lot Wo. 7 in schedule Cha

_E_:;BBJB plaint Which thelr predecessor Tarak Baidya acquir-

ed by taking lease fram the lapdlords,

The only point for derecmipation 13 whether or

4';‘]3111; ‘15 just and canvenient to apwoint -a Receliver in the
| Ll

J‘;';-:Eaa-nt:. casfsé, 1

oy e | [k B o 4=
da] J_FLE__'_.J-L



£2.

As it has been stated above plalntiff neo. 1

o e s i ——

claims the property as heir of Kauri and plaintiff no. 2
claims a portion of the Bult proprty from Faty who was ’
the grand £ather, -Thelr allegation A2 that the properties |
ir suit beleonged jolntly to Fatu and H—m.ﬂ. Who Wera mm'her:i

of the joint £amily although the same Were acquirad by

|

documants Standing in the name of Fetu alone Who was the |
karts of the family. It was urged on behalf of the |
dsfendant no. 1 that plaintiff no. 1 Bifhna has no intera= |
=+ in’ the sult pru::-perty- and he deniss that the properties
ware acquirnd by jeint family of Fatu apd Eapri by docu—
ments Skending in the name -uE Fatu alene and that the :
sama were in joint possession of the Fatu and Kaurl or :
their syccesSgr. There is of course no dispate that

jadntiff no. 2 15 t.he rround grand Fon of Fam by hiid

son Broje and that as such be' would imhecit 8 portion of

| ghe Eztate left by Brofe, He however contend that Fatu

RYA
“'sold some of his preperties oy a kobals to Tarak {dagad
17,.12.24) amd mortgaged the sdma bo Run;da: HMendal who got

dQecres and parchased the propercty 4t a sale in execution




axscution of that decree. fe is further allegad that
defendant no. 1 purchased the interast of Tarak and &
portion of the interest of Ram Das . -."tl: the time of hesr-
ing however it Was Iprlﬂtiﬂill? notdispaesd ghat the -_ntJ.n.
property of Fatu Aid not pAES on to defendant no. 1 oF

Rapdes. On the coptrary the averments of tha defendant

no, 1 in the Wwrelkten 5T&tement wasld clearly indicate

s
ehat the other Aofepdants namely, defendants 18 to I0 and,

_-—I—._.-_._ i
defendants 2 and € €O g have title to the propecty. It
S

e —
would, hence, Appear ¢hat the plaintiff no. 2 haz prima
___,-—-_'_'_"

e ——

_'_._.—-—._
facie scme interest in the propRCTY.
 ——

I& may b2 spserved that 3ppEaring defend2ntd

=

with the sxception af defendant no. 1 and dafapdants NoF.
a0 ks 37 pru-:tj.-;ally Enrﬂﬂdeﬂ.thl: allegations of plaintiff
s, 1 to the sffect that he 15 & cosharer in the suit
-L—-W*ﬂ which were scquired in the name of Fatu the
]c-:u-t.a af the jeint Eamily cansisting of himself apd Kauri.

I‘his gratament L5 prﬂttil:al'l]r against shair oWn intereat

B Ewl

n:fs"lj*%u:im‘acia it ¢annn1: o disbelieved at this stage. In

,_.:he {eocn)  of pEopRERLias i'lLE'gE-U ea have becn aoquiraed by

'--1;.':'.3.1
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by the joint family in. the name of the kartad of the
Eamily, fie is difficult to £iled docusmentary evidence o
support at the title of the other members of the family.-
in the plopsErTy. The above discussion would clearly show
that the plaintiffs have been ahle to establish that they
have primafacie interest in the sult property of which
they alaim partition.

Tt 15 not WHE however necessacy in order to
trntitlnjﬂ a party to the appointment of a feceiver that he
sheuld establish beyond 81l shadew of deoubt his allegsd
eitle to the property. The Jues rion sfxzhax about the
conflicting interest n-f the parties will be [tarn) It iS5
enaugh if ha eucceeds in showWing that he has primafacie
¢itle to the properties, He would be entitled %o tlha
appointmnt of & Receiver if he can estRAblish further
that Lt is just and convenient to do EO ard that the

properti which farmed the subject matter of the procaeds=

rim g im meem

AT BT Ta = AT i = = T =
sult, 1:}'_._'355_31 pnésiﬁ%‘tan ufrzulir:lér&n -.:anE;Ei of the parcy
e T Y

R |— 2. 1)

o, (P75

ing: will ba_incdanger, {f left until the trial of the

fih .. _._._.___,_.—-—'—" 'I_'-'-.'E

=5 B
¥
-
T

. ..lll,
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pacrty agalnst whom ‘the Receiver 18 asked for or at least
there is reason to app-ehand that the pRrty setking the
appeintment of & Recelver would bé in wrose situstien Lf
the appointmant 15 not pade anpd the properties allgwad to
cemain in the hands and im possession of the perscn
agiinat whem such & relief is claimed, 'In the prasent
case the plaintiffs allege shat the defendant me. 1 is
mismanaging the miﬂapp'r.‘u})riﬂtlﬂl;l the propebty to detrime-
v pf the interest of all concerned &nd thal he has besn
erying to grab the property bBY fraud and ccllusion. A3
s matter of fack, it has been urged that the defendént No.
1 put soms of the prepercies of scrudule Ha into Arrears
Jliﬂ T af rent and cau-ed-a decres for rent to be passed apd caus
'h'"' E_Egtjd the proparties to ba sold Eftar fragdulently

casing Thae prOcesesEs ip execution af the decres apd

|I.,-" i

,15 .""l,u"’r L’jﬁuw:

purchased by him in the benami of his owa lEWyar Mohendra

1"|
r-..HHFE'Ii_ﬂ crakroborty who is defendsnt no. 53 in this case.

:j"?"hera 15 no dispuxe that the plagntifis hove Edled an
Ly
application for se pting asidé the sale in questlion. It

; g ,,__t;,_ -=-"may hawever DB gbserved thaz 3ri Mohesdra Hath Shakrabotty

o e
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" 26, i
Chakraborty whe has been .impltadaﬂ g5 & party dos=8 not
appear to dispote "the fact that he 1s tepamier of
defoncant no. 1 lltméh it 45 im hi= intecest to do 80 'r
This primefacie Bhows that there 1s some Substance in the |
allegations made Ip this behalf by the plainﬁﬂﬂ_
?urth-:r.mwd it appears that the lands wWwhich ware let cuk
to tenants have since vegtad in tha 51:-&1;.E of “E.ﬁt Bzngel
under the provisions of the Estates Acquisition Act apd

ik {8 pECEeSSATY to take step? On bohalf eof the owners of

the property for having due compensétieon therefor ssgaased
and cealised, '1'1-uu de fendant no. 1 has not been taking ln*_v
ateps in this rr.spe:t. It i= alse alleged that he 18 mot
looking after the prope-ty So 8% o sedure’ premer income
and profits therefrom, The defendantis not Blso keeplng

any accounts of the income af the =uit property. Malnke=

'-:w-.:___ & of proper accounts {8 vitally necessary in the

__“d-ﬂté'fiiE of the persons haviag a rightand title in the

preperty and it 18 not digpated that at least Some of the

’?.ﬁqr,tia! in this suit have title and intarest thersin,

— g 7.0t W
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e,
- iIﬁ:_ELcamp}.aint {g thit defendant ng. 1 ¥ho. is in -

-_-r.inFll‘ﬁﬁﬁlLﬁﬁi T ehindl it werld B2 just apd convenlient &2 L

i

There 15 a further allegation by the plaintiffs in the

afﬂﬂwit_ that the defendant nmos, 1 1% not locking after
the properties which comprises mostly of bharies and as
auch peguire constapk CArR and attention for securing
proper incoms therafrom, They furthar alleged that the
defandgnt no. 1 1= trying to leasé but Fhese yaluabla
pt'{;-pa:t‘-ns by Surr.;uptitiuusly taking selami morey and
this weuld jn-uprl-ﬂile the interest of the parties. These
mllegations 2Ie practically 1ef t unconttoverted in the
FEidavit filed by the defendimt no. 1. The othar defend- .
ants Wwith the excopt pon of defendants nas. a0 ko 37
supported the allegacicns of the plaintiffs in this resp- °
act. Meogerdingly on @ comsidaration of the above facts |
and circumstances and having regard to the fact that e :

peoperty belongs to 2 large numiser of persons and e

posssezicn 18 miomanaeging ¢ seme has this complalnt is |

LY
a-gﬂ-n-fnqr. a2 Becelver in the present casg for the pirpose

%; ,(é’.fﬁ_.-f""?"ﬂper preservation of the managament of the pronercy
T

p i o %
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perty Which 18 to the intersst of of (torn) packs,

hs regurds the contentien of defendant no, 1
that sub-rule (2) of rule ! of Order. 40 of the Tivil
Procedure Code doeg not authorise the court te remove him
from the posssnslom or Custody of the property and &8
such pa Receivwer -El‘l.v_ﬂu.'l.d be appointed in the present cage,
1t may be observed thot sub-rule {2) of rule 1 does not
debar v oourt frqm appointing & Recelver in respect of

Bl Eronerty whieh 458 in nocsession of custody of a party

- to the pult and fram Which in view of the allegitions and
the effects as stotnd above the plaintiffs primefacie
- - have & right to remove, It is well settled law that this=
AR T o PR e : .
::,:"l -___-_‘1:"*-( - .s‘.':\! 1 = ST [Efifyrule does not dobar removal of a pacty from the posse-
,;:’r b’ ' gaion of the suit promesiy by the spnointment of a
[Tery | WEGH A L = —
II.I-.'*:l*._ Oam, & o .: . 93, Ir';' Wy : .rg-:e?fiwl-‘. This conténtion ueged en behslf of the defends-
Wi : nt no. 1 should therefore be e jected,
g i - / i Cefoddants Mas, 30 &= 37, claim propscty of

ltorn} We. 7 of sehedule Chha uf the nlaint, ard heirs of

Tarak Baldya Who was +he Son in 12W of Fagy,

The purchase

edei—

i s

- e



f_rL,% i flf;”m] st of the property of lot Ha, " of schedula Cha of the

"

29,
The purchase of properties by Tarak frem Fatu is challaps
sod by the plaintiff apd the other defepdamts on the
ground that Fatu had not (torm) entire salable interest
which he sought t.ﬂ- pass on to him {torn) &s Fatu had anoth
engther cosherer namzly Keuri and that the kobalas are
callus iva {ra.uﬂ.]:.;nt. It has been chservaed above thet
the materials on the record primafacie indicate that
faty and Kauri belonged to @ jolint family of which Fatu
Was the karia a;ﬂ that the properties Were acquired by
dApcuments taken .t_n the name of Fatu &long {torn) and tha.lr.;l
ﬂmlsamn bzlnﬁ-;-ee to them in &fual share -- a fact Which E
is suppocted by the othes interested defendants. In this

view of the rartar I think the defendants Hes. 30 to ITis

=T = S
Eh-‘ Ij;_mjectiun as regapds the appolntment of Receiver in respk=

]
i ._“,.E.J_.um-r_ Ehould be rejected. .
1 =l ¥
iella Thus on a consideraticn of the enelre faces andj
. 1

{rcumstances of -the case and for & propet preservatlon

= i
-

cullF
and capagemant aﬁ the prnpaﬂ::r in Buit end Eor securing

wha -fntarest of &lL the parcies I think that the property



ag,

propsrty Should not be allovWed to be left in the custedy
ard management of defendant ﬂ'l:l.l 1 and that it is just and
convenient to appoint & Receiver in the present case,

As regards the person who Would be appointed as
& Receiver it may be observed that the parties are not In
aqr.ﬂ:nrrn'nt about the appointment of any of them 43 Recaiv-
er in this case. &5 & mateer of foact & Buggestlion wWas
made by the learned lawyer.for the plaintiffs for appoint=-
mant defendant no. 1 or any of the defendantd as HReceiver
but this was gppoded and cbjected to by 2ll the defendints
amd there fs the:afurt ne &lternative but to ﬂpp-b.lnt

samebady other them ﬂ.hl‘l". -p-ait-.iez arﬁ’u Hm’:ﬂiﬂmr, in* -

IR A L G2

HAeaprdingly, I.'Il-'i-'.’-; et :
-L ¢ Opdered, i

ehak Srd B, K. Ganguly, hdvicate, who 18 the dfiﬁ'ini

Receiver of 24-FPacganas th it 1= r:pnrl:.:d I1=r fu:.l-'l.'.liﬂhtﬂ

_-c.,-...-_urj_:? as such be appointed a8 Receiver in respect of

the sult properties Who will Have 3ll pewers of managerent

___of-the properties A2 provided in law. His remineration




I a1, .

ceminecation Wwould be £ixed after submission of & prelimi
nary report by him about the nature and EhRENETEY L[ncome
1
L

of the property.: Issus him the weit at once, He will
.. :

submits account guarterly - the first account to be
submitesd by month next.
The matter 18 asccordingly disposed of on conteal

pearing fee is assessed at LT 15/~ only, Cost wWill
abide the result of the Suit.

pictated & corrected by me. 34/- D,.P.Chaoteariaa, i

Sa/- D. P. Chateerjea, Subordinate Judge.

Eub Judge. =

GRDER MO, 5%, DATED 24.11.3%8.1=- To 10.1.59 for seteling

Pt a g = f hﬂﬂri .
JTTESTRERD= ™™

\ - 83/~ D.P.Chatterjee, 5.7..

—-*“]}%aﬂnza Mo. 56, DATED 29.11,58.1- Defendant no, 1 files 3

£

- : (=4 pefltlon praying for 3 weeks tme to Bring stay crder £rom
. i arsls " L 3

- Wi ble H.C. and for a direction on the Recelver not to

40187

.1 rprogesd wixh in the locelity for taking possession of the

sult propecty insuit and do other works for reasons SCALs

ad, Cony served and cbjected to. Petitlion not moved.

.__i_‘__.___,_..Pl.l-l:. upen 31.12.58 for order in presence of the lawyer of
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, R-712/3016
) 'CNR: WBSP02-000002-1962
" LO. (WB0O963) '

“dy,

Lel. '-.dvumm: Enrbmhths!pmiuuepmemand?me
taken their 1o spm:r_m': STEP; ,

Today mmmmmmﬂﬂz pedition filed by
the plaintiff under Section 151 of the C.P.C. did.08.05.2023.

\'.i.d. Advéeate for the plaindff has filed one petition pra
_ furgdibwn ment of hearing of his petition drd.08.05.2023.
! :_ A .’:"-EEn'r:Tit-p:ﬂﬁﬂn
" Heari the k4. Advocares.

wmﬂmﬂmmuw

-" " : mnﬁﬂ%ﬂdmmmmwm
Adg' T Henmmtmwmfmmtpmm
5 Prayer of the Ld. Réceiver i€ considered and allowed.
| _ ['et the Dgputyﬁmrmﬂnﬂ of Pclice, Enul:h-e{-la_f.i Division
;_'--j_cFEn[.H‘am bﬁm!'ﬂl'ﬂ'EEl:t order drd 03.07.2006 mmr:d:a:ei}

<4 Let B mp}r ﬂf 'I:hlf'r arder ah:m;g with copy of order «dwd
PR D“' Qﬂ[r& Eu: a'Eht to the Deputy Commissioner of Police, South-
=l -Eas: Division o Kolkata for his information and necessary action.

S '3'mme1;ﬂ::ufmeummpeumﬁmmmm
'. Ftccewers:md_ dmpﬂsegeﬂf 3 ;JJ ﬁ‘l |" '
I_.l-__. .':::.I..'.""l:". "'."-'1'\-1'-_ ;" i. -
E* " (2] ot 1 gy, TLII [h-*—— g ET-_S—;-F - _
o -.:. : " -:.I o a II___
_- ,:,_. e o l.. T rl;{:lmlrl lr._l
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- ..Contd.
Defendant No.8 has filed 2 petition praying fot passing

qacassary order that the present Official Receiver Mr. Achyutananda
Ghosh, <an act in rerms of Court’s order including the ordes passed
on. 17.03.2015 by the Hon'ble High Court in connection with C.0.
No.3823 ﬂflﬂﬂwitﬁﬂhﬂﬁaﬁufﬂﬁmplmn&:hemﬂﬂ

receiver late Ashok Roy.

~ Seenthe petition. .

Heard the Ld. Advocares.for the parties

It i wears from the record after demise of Mr. Ashak Roy
vide Order did.07.03.2022 Mr. .ﬁ.d&;,u:amnda Ghosh was appo!
as the ﬂ&ifm_miver to mARAge and preserve the suit property
mdumausupuhwhﬂmmﬁmmmupmum
17.03.2015, Hon'ble Cour in ssamection with the sbove mention=d
case directed Mr. AshokiKumar Rloy-to act in terms of the order. Mr.
Ashok Roy was appoinréd by this Coure vide order dud.03,12.2009,
ru:r'me. his nane was refarred at the dene of hearing of the CO.
Ne.3823 of 2023 with CAN 685 of 215 before the Hon'ble Court.
Accordingly. wmmhﬁnﬂpﬂsﬂdmemdﬁm
17.03.2015. o the changed circomstapces, now M. Achyutananda

casted upon him by this Court and by. the Hon'ble Court as per law.
mdlﬂgly. penton Eiﬂih%rﬂ:hﬂ plainglf also <rands disposed of.

On rhe peayer of the parties, pedrion drd.20.07.2019 is
raken up for hearing.

Heard the Ld. Advocate for the petitioner in futl-

o 09.10,2023 ‘for hesring of pevtion d4td.20.07.2019 on

behalf of the other parties.
DAC by me. .
0 i ' -
civil Judge (§r. Divn.) civil Jugge (Sr. Divi.)
gné Court, AHPOTE. 2~ , Alipore.
; o e, | seTED
o RDCR L =t e,
I'."-.'-l.: - '-.. '.:-.."'- ; R e 5 - i 5
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order detad 16— 06- 2006. _
azira is £led on behalf of pleintiff /2 (ka)
pltff-phola Hath Séful mmd sthex® and pltff-Bishnupsda Sm
—Ful & D::S, Asfdt Nos, 2, & add B, whereas adjournment appl-
icetion is £iled on behalf of deft/10(ka) Besanta yaskar and
pltEE n2. 1(ka) Ranjit Xumar sSenfui on the ground , as Sta-
tpé in the zespecrive petitions. - :
2 At the Eame time writ?’-;;vghjectiﬂn is £iled on
bﬂnah plt:*‘fﬂ{'}{ha-ui]' sital Senful egainst the applicstion
o/, 151 .E.P.c. £iled on behelf of Dipak E.‘ar'.lv::ar, Aaft s 24( ge-
1} Aed. 12.6.20086, )

Weitten sbjection is £il-r-d an bapelf of defe/
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e
In the Court of Civil Jud ;ﬁl{#:-ﬂiuﬂlmd I:l:lu'rt ﬁlipuuﬂ.

&
F‘ District *
% .

In-the Pezence of * Yeemin Ahmed, ,Civil ng-{Er.niun.}
Cese Mo : Title suit No. 121 of 1982
' Bishupada Senful & Ors ..... Plslntiffs,

I

b

] =10 FE Lifiw=

! m’h“il-ﬂlmﬂndﬂl & ﬂtﬂ- - Wrﬂmmﬁﬂ- o * -.::;_\1-._' -
v Opder dt.0 o6 * gt 3

Today the regord is put up by put_ﬁp-pauﬁ"m
_ filed on behalf of defdi. mo., 1 praying For di:ﬂr-l:ii:m_ upun
| ' the Superintendent of Police, South 24-Pargsfaes, Alipure ¢
. gafry out the Opdér of In_'fu.'lnt,j_un @& psssed by thi2 Court
K__ vide order, deted 16.6.2006 on the oround a8 Stated in the
application =8 Fllad by the cefendait no.51 'tﬂda:.r._

Put up petition i®* allouwsd,
ket the record b8 placEd ot 2-00 p.m. for |'FEI'E£|

| T -+ b E—Mtﬂ: snwing copy of tha 5 gme upon thE partisa,
--'.t i '-.'-

= . ]| ;____Fﬂ_,- Dictated and corzectsd by =8 Sdf- Yatmin Ahmed,
LnBLIACN |u,'L,fH Sd/- Yaemin Ahedd, Civil Judge ,{Sr.Diun}
T A "L,F] . | |_J.‘-£'-.!__!,;J_'.Jtﬂgp-ﬁEr.ﬂiun+ﬂ].!.purﬂ. Znd Court,Alipurd.
{ [ ! . T
ke g, ot 3 1 L E L The :-E[:n-:ﬂ i\ pj,ar,-ud bafors the court almg ufl‘:dxh
...-..'\L .-. . : -.. T L5 [}
\‘%-x_ i Ciny = e appu,l:ﬂt.inn a8t Filed by the dafendent no. 51, Ehikumﬁ

R HeSkar. :

s Ld.Advocats for defendant m:,.'lu{.}ﬂ.nqta W3 _
I'-;.ﬁ?ﬁ“' I . i :‘E'.:"::'-r..
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-
has filad o0 spplication for - ad-jgurnesnt £ for doing
t@ aring in respect of the instant application of the ground
that they would be filing objection against the sald appli=
—estion of derendent no.51( a) but Ehe courk after going

¢hrough the instant spplication of Jarendant no.51 com@s
f to the ponolusion that the prayer of the Ld.AdyDcatd FOF

¢me defendsnt no. 51 praying for direction upon tiE

LT L

hl.lq:ﬂrj.ntﬂndiﬂt of Police, South 24eP arganas, Alipur® for

/ obeying the prder of injunction dated 16.6.20086, is quite

. . r}f ] {nnoguous =d Enulng , Imap.li.ng in view the Fact ¢ble order

47 [ AT dated 16.6,2006 L8 still in force end it is mendatory upon

[ P& 5 the police Authority to teke car that the ordex of AT

| i T gust, 18 complied st all costs.

| b X 8 ; 8o, in visu of the sbovd obsaTvatioh. I'fine tha
5 v : ghers is no necessity for ellowing time to d”'m"lnt bacie
| T ' | 5} Besanta Naskar 10 pile objection in FESpRCE S

. i s '-I__Mnﬂt.mt aoplication which sezely warzants fof @ epRALhY
t gt = N A ,".I'i, fection upen tHE huFEr.‘in‘tE'l‘ldﬂ nt of Polica , south 24-
In Gl _l ':f/ll Argaﬂaﬁ p Alipure « A2 “euch =i journment spplicaticn on

| W 74 sahalf of tie esfendant no.10(a) . 1 g nokinds BLEOL

. caf8 such & direction upan Lne :unuﬂ:nﬂd H"hm"'}'t‘f would
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Jould not prejudice eny of the parties and rathsr would
help in protection of the suit property which if wnder

going a critical phsse at present,
Thus, the court 13 inclinsd to allouws the appli-

-cation a5 filed by the oafendaft no.S51 today.

Hence ,
fxdead

i
that te applicaticn for a dimetion uvpon the Supsrintan-

_dent of Polics, South 24-Parganas, Alipui® a8 filad by

: the cefendant no. EB1 Uikura® M askar, is hers by gllowad,
The superintsndent of police, South 2&-Parganss

alipure is hegeby requested to dimct the 0/C, Purba

Jedavpur PL.5.to =88 that hoth the parties or their men

and apnts aré maintaining injunction order datad 16.6.200

in proper FOIE.

}f:’_=H‘“ xT TES TE_E_—— Thus, th® application = filed by tha defendant
|rL“rF NN, N~ no. 51 Bhdkuran N eskar, ia dispesed of sccordinaly.
11 R, Bd. ST | =<1 :
I'.'-_+'-,_ R, ! L 2R ._Elpjﬁf?l' |'|I_l"”::'/{f _J_.Eﬂ]ﬁ:r of ooder BB ceaant by Epar;j.a.l FRasangd T to
\""1.:;-'_'&::.___!_ > ; _'.-';.:";}_Héh-'iqaﬂrinhandﬂnt. of Police ,South Z4-Parganss sAlipure for
e Clty Civit Count ‘-__._h_j,!;_!:u:'matinn and nacessary ection.
Uigtetsd and correcied by me 5d/= Yeamin Ahmed.
sd/- Yesmin Ahmed. Civil Judga(Sr.Divn.) 2nd
Civil Judge(Sr.0n) Alipurd. Courty Alipure-3.7.06.

|
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To, ‘-::a-'_-a-d-"’ City Civil Court, Calcutta 130, 1a08.30 dat pai ":-I 81 Lath)

CErack an Wi, Az g, S0 5

The Officer-In-Charge ,

Narendrapur Police Station, _-gé?hmggmg e
Sonarpur Station Road, ' ' 6

Pratapgarh , Garia,
Rajpur Sonarpur . Kolkata - 700 103.

Ref. : Title Suit No. 121/1962 pending before the 254
Court of the Ld. Civil Judge (Sr. Division) at
Alipore . '

Respected Sir/Madam,

We are under sign Co-Owners of the above mentioned Suit Property
lying and situated in 7 (Seven) Mouzas i.e. Mouza - Barakhola, Kalikapﬁr,
Mukundapur , Chakguniagachi, Atghara and two others which are under
the custody of the Ld. Court and possession of the Ld. Official Receiver
appointed by the Ld. Court since the year 1958,

This is for your kind information that the owners of the said property
lying in the above mouza had filed suit for partition in the Court of the Ld.
Sub-Judge 3¢ Court at Alipore which was subseguently transferred to the

2rd Court of the Ld. Civil Judge (Sr. Divn.) at Alipore Suit No. 121 / 1962

which the suit is pending befor Divn.) 274 Court at Alipore and renumbered
as Title Suit No.121/1962 which the suit is pending before the Ld. Civil
Judge (51, Divn.} 2829 Court at Alipore. While the Suit was pending before the
Ld. Sub-Judge, 3™ Court at Alipore , the Ld. Court was pleased to appoint
receiver to take the possession of the Suit property for protection,
preservation of the Suit property on behalf of the owners on 24.11.1958,
Since then the property is under Custodian Legis. Subsequently Receiver
has been changed time to time. At present Ld. Official Receiver (Mr.

Achyutananda Ghosh) in respect of the suit property as per order of the Ld.
Court dated 07.03.2022.

It is mention herein that during the pendency of the said suit the Ld,
Court pleased to pass an order of injunction dated 16.06.2006 till disposal

~160 -



of the Suit. Also the Ld. Court was pleased to direct The Deputy
Commissioner of Police, Kolkata Police along with Officers-in-Charge of
Purba Jadavpur, Panchasayat, Survey Park and Narendrapur to implement
the order passed on 16.06.2006 by order dated 03.07.2006, 31.08.2023 and
18.03.2024. On dated 20.05.2006 Ld. Court was pleased (o pass an order
for placed the Board all over Suit Property. As per order of Injunction dated
16.06.2006 the Ld. Court directed to maintain status quo in respect of Suit
Property “third party, inter-party and also Govt. without leave of the Ld.
Court can't touch the Suit Property. The Concern Authority of the Govt. of
West Bengal tried to add party to acquire over the Suit Property by filling
several applications before the Ld. Court but all the such application are
rejected by the Ld. Court dated 13.06.1988 & 03.06.2010 respectivley and
also similar application with prayer before the Hon'ble High Court, Calcutta
but the Hom'ble Court was rejected the same dated 23.02.2011. It is clear

that Qovernment Concern, third party or enter party can't change namre

and character of the said Suit Property.

In this situation, we are requesting you that Mouza — Mukundapur,
J.L. No.4, R.8. Dag No.25, 34, 36, 41 and 80 and Mouza - Kalikapur, .J.L.
No.20, R.S. Dag No.375 which are under said Suit Property. Some tried to
change the nature and character of the Suit Property.

In this aforesaid facts and r:irr:umstmm:a, you Honour would
g]’acmusl}r pleased to take the proper atf:pr in- “‘&cccrrdann::: with the Ld. Courts

e

Order. - P‘Lﬁl [L M

I.E:t..-'j:-ﬂ- further request that wi'r.hclut- lemre of the Ld. Court and with

consent of Co-owner can't tc:uﬂh_thc Suit property please.
TTa

g Gl T
¥ g - ‘

ff"': J _ Yours faithfully,
Date : 19.11.2024/ </ o Wonmra ] Sajee

wll Regs, Mo, 00T 7 " _/'EAII\A-&’L

I\' g GoVL o gis &l %—E’-ﬂ"
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* Consignment Number

EW215672856IN

Booked At  Booked On | Destination

Tarlff | Article Type | Delivery Delivery
Pincode | Location | Gonfirmed On
| Canning Town 201152024 TO 03 41.30 | Inland Spead  Narendrapur S0 | 22711/2024 18:18:51
|80 10:44:50 Post |
AL e il —_— s o [ty e e — - I R
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' Date Timea | Office + Evenl
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9211112024 | 04:38:48 | KOLAF TMO Item Recaived .
29140024 042847 | Kokata NSH  ttam Dispatched '
[ @2r1ireiad D445 Kolleata NEH [tem Bagged

| 21A12024  20:9813 | Kolkala NSH e Recaived

20412024 | 132030 KOL AP TMO ltem Dispatehed

2112024 | 125705 | KOLAPTMO | Hem Receivad |
a1tz |ﬂ4:¥;:;5" | SMO SEALDAH RS TMO " | hem Diepatchad : '
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NOW ALL MEN by these presents that K/ Gopou, Toaps Ko .E?%,.,
[Bcrad _t"ﬁfm, Thorss Mandal, #Bnpn’ cina prbia Gy e

elodr’ Mesddd

do hereby conatiiute and appoint the undermentioned
Advocate Pleaders, Vaklls, joinly and each of them severally to be pleader of METUS
and on MY/OUR behall to appear for ME/US in the above cause and to take such
slep and proceedings as may be necessary on MY/QUr behalf and for the purpose
to rake sign verfy and prosent all necessary pefiions, written statements and
ciners documents and do nominate and appeint of relain senior Councils, Vakila
Aduocates and ather parsons, lodge end deposit moneys and documenis and other
papers in Courl and the same again bo wilhdraw and to fake oul of Court and to
cbtain or grant as the caze may be effectiual receipts and discharge for the same
and for all meneys which may ba payable 1o MEUS in the premises. To enter into
compromise with MY/OUR approval and withdraw, all monayvs from the Court AND
GENERALLY to Bot in the premises and proceedings arising thereout whether by
way of execution, raview appeal or otherstse or In any manner contested therawith
as affectfully and o all intents and purpose asA"WE could acl if parsonally present
ard ALSC for all and of the purpose afuresaid to appoint a substitule of substitutes
and such substitution and as pleasure lo revoke AWe hereby ratifying and
agreging to confirm whatever may be lawiully done by virlue hersof | INWITNESS
WHEREGF this Vakalatnama has by METUS

thiz day ol Adee Moveamben, 2084 bean exscuted

Stee Buenwaoen Cuegy — Svee

HA Crung &ﬁw

K985 a5579) (b e fae
Peaciy 1y bupardieions & Foas)
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